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Joint Inspection Report of the Committee

In compliance of the Hon’ble National Green Tribunal (NGT) Principal Bench, New
Delhi, order dated 25.05.2023, in the matter of Original Application No. 263/2023,
Meenu Kanwar Rathore versus State of Rgjasthan, the committee of following four
members visited the site i.e. ML. No. 119/2012, in the name of M/s Vikramaditya Singh
Rathore S'o Manmath Singh Rathore and ML. No. 196/2012, in the name of M/s
Abhimanyu Choudhary S/o Naresh Kumar on 17.07.2023 to record the factual situation
and actions required to be taken:

1. Devika Tomar, ADM-I1, Nominee of District Collector, Ajmer, District- Ajmer.

2. Jai Kishan Gurubakhshani, Superintending Mining Engineer, Department of
Mines & Geology, Ajmer.

3. Jinesh Humad, Mining Engineer, Department of Mines & Geology, Bhilwara

4. Deepak Tanwar, EE & Regiona Officer, RSPCB, Kishangarh (Noda Officer).

The applicant has accused of illegal mining, violation of conditions of Consent to Operate
and Environmental Clearance in some villages of Tehsil- Masuda, Tehsil- Bijainagar,
Tehsil- Bhinay and Tehsil- Hurda of District Ajmer and Bhilwara respectively.

The Mining Lease of river sand (Bajri) has been sanctioned by the State
Government in favour of Shri Vikramaditya Singh Rathore for Bajri in Tehsil- Hurda
(District Bhilwara) and Tehsil- Masuda, Tehsil- Bijainagar (District Ajmer) for an area of
544.03 hectares. The mining Lease No. 196/2012 in favour of M/s Abhimanyu
Choudhary consists of an area of 342.0800 Hectares in Tehsil- Bhinay of District Ajmer.

The complaint has highlighted illegal mining and following issues in villages, namely
Hanutia, Jalia, Asan, Baral, Nagar of Tehsil- Bijainagar and Masuda of District- Ajmer
and villages Badli, Devalia Kalan, Gudda, Matgji ka Kheda, Tehsil- Bhinay and stock
yards/points located in village Asan, Nagar, Tehsil- Bijainagar and Masuda and Badli,
Tehsi|-Bhinay:

1. Sand Mining activities by the Lease holder in Khari Nadi river bed by creating deep

trenches.

2. The Lease holder is not complying with the conditions of Environmental

Clearance and Consent to Operate like plantation etc.



3. Usage of heavy machineries such as dumpers and trollers etc. by the Lease
holder.

4. Heavy loaded vehicles damaged the village roads and no maintenance by the
Lease holder.

5. lllega Mining activities by the Lease holder in the river bed of Khari Nadi
located in Villages viz., Hanutia, Jalia, Asan, Baral, Nagar, Badli, Devalia
Kalan, Gudda, Mataji ka Kheda etc. and no action by the authorities.

6. Cutting of trees by the Mining Lease holder.
7. Absence of demarcation by Lease holder of mining Lease by wire fencing.

8. lllegitimate recovery of royalty by the Lease holder from villagers.
Observations

Field visit of the site viz. river bed of Khari Nadi located in Villages Hanutia, Jalia, Asan,
Baral, Nagar, Tehsil- Bijainagar and Masuda and Villages Badli, Devalia Kalan, Gudda,
Mataji ka Kheda, Tehsil- Bhinay of District- Ajmer and stock yards/points located in village
Asan, Nagar Tehsil- Bijainagar and Masuda, District- Ajmer and village Badli, Tehsil-
Bhinay, District- Ajmer was carried out on dated 17.07.2023.

It was observed that the Villages viz., Jaia-1l, Nagar mentioned in the complaint of Smt.
Meenu Kanwar Rathore belongs to Mining Lease No. 119/2012 sanctioned in the name of
M/s Vikramaditya Singh Rathore by the State Government.

The Village Hanutia and Bara does not lie in the mining Lease area of M/s Vikramaditya
Singh Rathore (Annexure— 1).

The villages Asan and Nagar, each possess one sanctioned stock point by Mining

Department (Annexure — 2).
Mining activity has not started in village Jalia-11 till date.
The major mining activities of M/s Vikramaditya Singh Rathore liein Village- Nagar.

Thevillagesviz., Badli, DevliaKaan, Gudda, Mata Ji Kheda, mentioned in the complaint of
Smt. Meenu Kanwar Rathore belongs to Mining Lease No. 196/2012 sanctioned in the name
of M/s Abhimanyu Choudhary by State Government.

The Village Badli possesses one stock point of sand sanctioned by Mining Department and
mining activities are presently undergoing in Village Badli, Tehsil- Bhinay (Annexure — 3).
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10.

11.

12.

Mining activity has not started in Village Devlia Kaan, Gudda and Mata ka Khedatill date.

During verification, it was found that no mining activities were undergoing in the bed of
Khari Nadi in compliance with Sustainable Sand Mining Management Guidelines, 2016 and
Hon’ble Supreme Court order dated 11.11.2021 according to which mining of river sand
shall be banned during monsoon period, i.e. from 01 July to O1 September each year
(Annexure-—4).

It was observed that a number of pits have been dug for excavation of Bajri at various
locations of river bed of Khari Nadi within the Lease areas. Many of the pits were found
filled with rain water. The depth of the mining pits within the Lease areawas not found to be

more than 3 metres. No intersection of ground water table was found.

During verification, following observations were made w.r.t. plantation in and around the

Lease area:

Name of | Stock point/ | Mining Plantation Remarks

village mining area | activities details

Hanutia No No mining | About 700 | Certified copy from
activity is being | saplings have | Sarpanch, Hanutia is
done by M/s| been raised in | enclosed as
Vikramaditya village Kheda | Annexure- 5A.
Singh Rathore. | Dham

Jaiall, No No mining | About 20 | Certified copy from

Tehsil- activity is being | saplings have | Principal, GSS, Jdia-

Bijainagar, done by M/s|beenraisedin|Il and Sarpanch,

District- Vikramaditya Government Kaniya are enclosed

Ajmer Singh Rathore. | Sen. Sec. | as Annexure- 5B

School, Jdlia- | and 5C.
Il and 1000
saplings in
Gram
Panchyat,
Kaniya,
Panchayat
Samiti-
Hurda,
District-
Bhilwara.

Asan Yes Mining is being | About 2500 | Certified copy from
done near | saplings have | Sarpanch, Gram
village- been raised | Panchayat- Badi is
Ganeshpura, along the Paal | enclosed as
Tehsil-  Hurda, | of Naadis, | Annexure- 5D and
District- Devisthan, Sarpanch, Lamba are
Bhilwara which | nearby river | enclosed as
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IS nearer to
Village Asan,
Tehsil-
Bijainagar,
District- Ajmer.

Khari in
Villages-
Bada Asan,
Devgarh
(Sutikheda),
Badi,
Indragarh.

About 400
plants have
been raised in
Gram
Panchayat
area of
Lamba,
Hurda,
Bhilwara.

Annexure5E.

Baral

No

No mining
activity is being
done by M/s
Vikramaditya
Singh Rathore.
No Lease area
of M/s
Vikramaditya
Singh Rathore
existsin village-
Baral.

About 800
saplings have
been raised in
Governemnt
Sen. Sec.
Schooal,
Village-
Baral, near by
river- Khari,
Eidgah and
Cemetery site
of Gram
Panchyat-
Bardl,
Panchayat
Samiti-
Masuda,
District-
Ajmer.

Certified copy from
Sarpanch, Gram
Panchayat- Baral-Il is
enclosed as
Annexure- 5F.

Nagar

No

Mining is being
done in near
village- Nagar,
Tehsil-
Bijainagar,
District-Ajmer.

Plantation
have been
done in
Government
Sen. Sec.
School,
Nagar,

Tehsil-
Bijainagar,
District
Ajmer,
Veterinary
Hospital,
Village-
Shikrani,

Certified copy from
Principal, GSS,
Nagar, Medical
Officer, Veterinary
Hospital, Shikrani
and Sarpanch, Gram
Panchayat- Hurda are
enclosed as
Annexure-5G, 5H
and 5l respectively.




Tehsil-
Bijainagar,
District
Ajmer. 2500
saplings have
been raised
nearby Bardli
Taab, Hurda
and various
sites in Gram
Panchayat-
Hurda,
Tehsil-
Hurda,
District-
Bhilwara.

K hejri

No

Mining is being
done in near
village- Khgri,
Tehsil- Hurda,
District-
Bhilwara.

About 1300
saplings had
been raised in
Nahargarh
Devnarayan
Mela Ground,
near to banks
of Khegri and
Morayla
Nadi, in
village-
Kheri
Tehsil-
Hurda,
District
Bhilwara

Certified copy from
Sarpanch, Gram
Panchayat- Khegri is
enclosed as
Annexure- 5J.

Badli

Yes

Mining is being
done in near
village- Badli,
Tehsil- Bhinay,
District-Ajmer
by M/s
Abhimanyu
Choudhary.

About 400
saplings had
been raised in
School
ground,
Government
Sen. Sec.
School, Badli
and other
areas of Gram
Panchayat
Badli, Tehsil-
Bhinay,
District
Ajmer.

Certified copy from
Principal, GSS
School, Badli is
enclosed as
Annexure- 5K,

DevliaKaan

No

No mining
activity is being
done by M/s

About 100
saplings had
been raised in

Certified copy from
Principal, GSS
School, Devlia Kalan
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13.

Abhimanyu
Choudhary.

School
ground,
Government
Sen. Sec.
Schooal,
Devliakaan
and other
areas of Gram
Panchayat
Bhinay,
Tehsil-
Bhinay,
District
Ajmer.

is enclosed as
Annexure- 5L.

Gudda

No

No mining
activity is being
done by M/s
Abhimanyu
Choudhary.

No plantation
has been done
till date.

Bhinay

No

No Bajri mining
Lease exists in
Bhinay Village.

About 320
saplings had
been raised in
areas of Gram
Panchayat
Bhinay, 200
saplings in
Government
Sanskrit
Schoal,
Bhinay, GSS
Schoal,
Bhinay and
70 plants in
Government
Ambedkar
Hostel,
Bhinay,
Tehsil-
Bhinay,
District
Ajmer.

Certified copies from
Sarpanch, Bhinay,
Secretary,
Management of
Sanskrit Schooal,
Bhinay, Principal,
GSS School, Bhinay,
and Hostel Warden
ae enclosed as
Annexure- 5M, 5N,
50, 5P respectively.

No cutting of trees within Lease areas was observed. Photographic evidences of the
plantation under event by the lessee are attached as (Annexure- 11).

Mining activities in both of the abovementioned mining Leases have been reported to be
done by excavation machineries such as Pocklains and Excavators. The use of heavy
machinery in mining of sand is not banned, however, the lessee is bound not to dig beyond
the depth of three meters. The lessee has to transport the mined out sand to the approved
stocks (Transit Permit points) and then is allowed to sell it in open market as per the
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14.

15.

16.

17.

18.

19.

20.

directions of the Hon'ble Supreme Court in its order dated 11.11.2021 based on the report of
the CEC dated 23.12.2020 (Annexur e- 6).

During inspection, no mining activities were found outside the boundaries of Lease area. No

complaints regarding illegal mining has been received against the Lease holder previously.

However, as per the condition laid down in Environmental Clearance, the lessee was
bound to not to undertake mining activities on the bank of the river, old signs of mining
operations were found in these restricted area of village- Nagar. For this violation, Mining
Engineer, Bhilwara was directed to issue alegal notice to the Lease holder.

During verification by the joint committee, khaccha roads within the Khari Nadi were found
and no significant damage to other connecting roads was observed.

Looking to the large area of the mining Leases, being 544.03 hectares and 342.0800
hectares, located in Tehsils- Bijainagar, Masuda and Bhinay & Hurda of two districts i.e.
Ajmer & Bhilwara respectively, the alotment of Lease has been done by the State
Government on the basis of Khasras. Subsequently, the demarcation was done on the basis
of Khasrasincluded in the Lease area (Annexure-1 and Annexure-7).

The sign boards were affixed at locations. The ravannas are issued for dispatch of Bajri from
mine to the Stock point and then Transit Permit is issued for dispatch from stocks (approved
by Mining Engineer) to open market for sale. However, the sale of Bajri from Stock point is
completely under control of the lessee.

M/s Vikramaditya Singh Rathore (ML No. 119/2012) has obtained Consent to Operate vide
letter dated 16.06.2023 which stands valid upto 26.07.2023 and validity of Environmental
Clearances for above Lease is upto 25.07. 2023(Annexure-8A, 8B).

M/s Abhimanyu Choudhary (ML No. 196/2012) has obtained Consent to Operate
vide letter dated 19.04.2023 which stands valid upto 29.03.2024 and validity of
Environmental Clearances for above Lease is upto 09.05.2024 (Annexure-9A, 9B).

During verification, neither any overloaded truck carrying Bajri was found nor has any
person reported violence acts in the matter. On receiving complains, sudden checking of
stock points and mining Lease areas are being conducted by Mining Department.

It is to state that the Lessee is paying an amount of Rs.56/- per ton for Royaty, DMFT &
RSMET to the State Government on the dispatch of sand (bgjri). Apart from these levies, the
Lessee recovers expenditure incurred on the establishment, Transportation, Premium paid,
loading etc., which is completely under control of the lessee. These facts were verified on
site inspection carried out on dated 29.01.2023 (Annexur e -10).



Becommendations:-

Looking fo the above facts, it is recommended that the complaint may be considered as

insignificant.

(er=
Devika Tomar
ADM-IL,
Nominee of District Colleclor

Diistrict- Ajmer (Raj.)

Jinesh Humad
Mining Engineer,
Department of Mines & Geology,
Bhilwara

z

Jai Kishan Gurubakhshani

Superintending Mining Engineer
Department of Mines & Geology, Ajmer

m‘“ w.': #
Deepak Tanwar
EE & Regional Officer
RSPCE, Kishangarh,
{Nodal Officer)
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DMG Ragjasthan : Dedler Stock Location Detail

lof 1

(cDast

Q.

Q.

Q.

Print Excel

# Stock Location Name

ML NO 119/2012 BAJRI STOCK POINT
NAGAR VILLAGE SHIKHRANI

ML NO 119/2012 BAJRI STOCK POINT
NEAR VILLAGE AASAN, VIJAYNAGAR

Showing 1 to 2 of 2 entries

Electricity
No.

DEALER STOCK LOCATION DETAIL

Address

GRAM NAGAR GRAM PANCHAYT SHIKRANI TEHSIL

VIJAYNAGAR DISTRICT AJMER,Ajmetr,
Vijainagar,Nagar,305624

VILLAGE AASAN PATWAR HALKA BADI TEHSIL

VIJAYNAGAR DISTRICT AJMER,Ajmer,
Vijainagar,Nagar,305624

2017 ©DMG Rajasthan

Verified By

RJAJ201501000010

RJAJ201501000010

Verified Date

2022-09-19
00:00:00.0

2022-09-27
00:00:00.0

https://mines.rajasthan.gov.in/DM G2/deal erstockl ocationdetail

Search:

Dispatch Date

2023-07-14
14:25:25.0

2023-07-14
14:25:25.0

Latitude Longitude

25-55-30  74-39-56

25-55-08  74-35-48

Previous 1 Next

Back

7/14/2023, 2:25 PM
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CENTRAL EMPOWERED COMMITTEE
CONSTITUED BY THE HON'ELE SUPREME COURT OF INDIA
Il Floor, Chanakya Bhavan, Chanakyapuri, New Delhi-21, Tel : 2161 612, 2161 06133, Fax : 24101928

F. No. 1-19/CEC/SC/2008- Pt.-57 Dated: 23™ December, 2020

To

The Registrar
Supreme Court of India
Mew Delhi - 110001
(Atten: Section — XV)

Sub: Report No. 24 dated 23" December, 2020 of the CEC in Special Leave
to Appeal {C) No. (s) 10587 of 2019 and connected Petitions
regarding illegal sand mining and the problems faced in this regard
by the varicus stakeholders and to suggest measures for stopping
illegal mining in the State of Rajasthan.

Sir,

The Report No. 24 of the CEC (2 Volumes) on the above subject s enclosed
{four copies). It is requested that the Report may please be placed before the Hon'ble
Court

Yours faithfully

Hapal s

Member Secreta
Distribution:

Sh. A.D.N. Rao, Advocate & Amicus Curiae

ah. Slddartha Choudhary, Advocate & Amicus Curiae

The Secretary, Ministry of Environment, Forest and Climate Change, Mew

Cealhi

The Chief Secretary, Government of Rajasthan

The Principal Secretary, Mines, Government of Rajasthan

The Director of Mines & Geology, Government of Rajasthan

Applicant /| Respondents in Special Leave to Appeal (C) No.(s) 10587/2019

and Contempt Petition (C) Mo, 6742019 in SLP {C) No. 34134/2013

8. All Petitioners in the SLPs referred to in the order dated 19.2.2020 of the
Hon'ble Supreme Court.

9. The Standing Counsel for the State of Rajasthan

10.All Members of the CEC
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CENTRAL EMPOWERED COMMITTEE

REPORT OF THE CEC PURSUANT TO THE ORDER
DATED 19/2/2020 OF THE HON'BLE SUPREME
COURT IN SLP (C) NO.10587 OF 2019 (FILED BY
BAJRI LEASE LOI HOLDERS WELFARE SOCIETY)
AND CONNECTED PETITIONS DIRECTING CEC TO
GO INTO THE QUESTION OF ILLEGAL SAND
MINING AND THE PROBLEMS FACED IN THIS
REGARD BY THE VARIOUS STAKEHOLDERS AND
TO SUGGEST MEASURES FOR STOPPING
ILLEGAL MINING IN THE STATE OF RAJASTHAN.

;A This Hon'ble Court in SLP (CIVIL) No. 10587 of
2019 filed by Bajri Lease LOI Holders Welfare Society

directed CEC as under:

“‘We find that the issue of sand mining in the
State of Rajasthan has become extremely
complicated and probably chaotic. The parties
before us blame each other for the present
situation, In these circumsfances, we consider
it appropriate to accept the suggestion of Shri
Naveen Sharma, the petitioner appearing in
person in C.P. (C) No. 674/2019 in SLP (C) No.

348112013, that the CEC should be



empowered to go into this issue and submit a
report fo this Court on the problerns relating to
sand mining that are faced by the traders, the
consumers, the transporters, the State and
other stakeholders. It would be necessary for
the CEC fo also go into the question of illegal
mining and suggest measures for stopping such

flegal mining.

Shri Mahendra Vyas, who is a Member of the
CEC is present before us and suggest that CEC
will carry out the mandate of this Court and
submit a report along with recommendations
within six weeks. The CEC shall have the
power to summon any person, including,
Government officials for the purpose of making
the aforesaid enquiry for preparing the report.
The CEC shall also hear the representatives of
the State Government, Dastak NGO, the LOI

holders, the stakeholders and Shri Naveen



Sharma. The CEC shall be entitled to obtain

copies of any court proceedings on the subject.”

2. Pursuant to the above order, the CEC on 5%
March 2020 took a preliminary meeting with the major
stakeholders including the State of Rajasthan with
regard to the problems relating to sand mining.

The CEC because of the nationwide lockdown
declared by the Central Government in March 2020 in
the context of the prevailing pandemic situation was
unable to proceed further in the matter. The CEC
accordingly vide Report No. 18 of 2020 dated 1% July
2020 requested this Hon'ble Court to grant time till 30™

September 2020 to submit its Report.

3.  This Report is being submitted after the meeting
held on 5.3.2020 and the virtual meetings held on
5.10.2020 and 23.11.2020 with the Applicant Bajri
Lease LOI Holders Welfare Society, Petitioner Navin
sharma, representative of Dastak NGO, the LOI
holders, the stakeholders including the traders, the

consumers and the transporters and the officials of the



MoEF&CC and the Government of Rajasthan and after
the site visit in Rajasthan from 22™ Qctober 2020 to 26"
October 2020 by Chairman CEC Mr P.V. Jayakrishnan,
member CEC Mr Mahendra Vyas and Member
Secretary Mr A.N. Shetty and after going through all the

relevant documents and written submissions.

HONBLE SUPREME COURT ORDER DATED
19.2.2020

4.  This Hon'ble Court in its order dated 19.2.2020

observed and directed as below:

i) “the issue of sand mining in the State of
Rajasthan has become extremely complicated
and probably chaotic. The parties before us

blame each other in the present situation.”

i) CEC to submit a report "on the problems
relating to sand mining that are faced by the
traders, the consumers, the transporters, the

State and other stakeholders”.



i) CEC “to also go into the question of illegal
mining and suggest measures for stopping such

illegal mining.”

CEC has examined the issues relating to sand
mining in the State of Rajasthan keeping in view the

above direction of this Hon'ble Court.

EXTENT OF ILLEGAL MINING IN RAJASTHAN

5. During the meeting taken by CEC on 5" March
2020 the GState Government represented by the
Principal Secretary, Mines & Petroleum and the
Director, Department of Mines and Geology informed
CEC that while annually around 70 million tonnes of
sand is required in Rajasthan the possibility of around
50 million tonnes of sand being mined and transported
illegally 15 there and only about 25% to 30% of the
demand is met from lawful mining activities. The
resultant gap of demand and supply of sand is the main
driving force behind illegal sand mining activities all over
the State. According to the State Govemment

transporting the above said quantity of illegally minad



sand would require around 3000 trucks/trips everyday
(capacity 40 tonnes) and thousands of tractor trolley
trips daily. The sharp decline in “legal” mining is evident
from the figures of production of sand and the figures of
revenue from the sale of sand during the period 2013-
14 to 2019-20. The production of sand in 2013-14 was
nearly 70 million tonnes while the revenue from the sale
of sand was about Rs.262 crores. The production of
sand in 2019-20 instead of going up, keeping in view
the all round increase in development activities in the
State, has declined steeply from around 70 million
tonnes to about 11 million tonnes while the revenue
from the sale of sand made a precipitous decline to
Rs.38 crores. The State Government has stated that
legal mining of sand to a large extent has come to a halt
in Rajasthan. The magnitude of illegal sand mining in
terms of geographical area, number of men involved
and the scale of mining activity is disproportionately
high. There have been several instances wherein
persons carrying on illegal sand mining have resorted to

violence resulting in law and order problem. The



evolution of illegal mining activity relating to sand into
an organised criminal activity has created a new type of
mafia in the State. Resultantly the image of public
servants has got tarnished and the damage irreparable.
The rampant and illegal mining of sand has caused
permanent and everlasting damage to environment. A
statement showing the sharp decline in production of
sand and revenue from the sale of sand for the period
from 2013-14 to 2019-20 is enclosed as ANNEXURE

R-1 to this Report.

6. The above unacceptable scenario relating to
illegal sand mining in the State of Rajasthan raises the
question as to how matters have been allowed to
deteriorate to the extent it has. The problems relating
to the menace of illegal sand mining in Rajasthan can
be better appreciated by first quickly delving into the
chequered history of sand mining in the State of

Rajasthan.



HISTORY OF SAND MINING IN RAJASTHAN

a) Sand mining is a process of the actual
removal of sand. Under the Mines and Minerals
(Development and REeqgulation) Act 1957 (MMDR
Act 1957) and Mineral Concession Rules 1960
sand is classified as minor mineral based on the
end use. Section 15 of the MMDR Act 1957
empowers the State Government to make rules in
respect of minor minerals. Mining of sand in
Rajasthan was earlier undertaken under the
Rajasthan Minor Mineral Concession Rules 1986
(RMMCR 1986) by issuing short term permits
without grant of any “mining lease” or
“environmental clearance” was replaced by the
Rajasthan Minor Mineral Concession Rules 2017

(RMMCR 2017) from 1.3.2017 .

HON'BLE SUPREME COURT ORDER DATED
27.2,.2012

b) This Honble Court by order dated
27.2.2012 in Deepak Kumar etc vs State of

Haryana & Ors etc., held "that leases of minor



minerals including their renewal for an area of
less than five hectares be granted by the
States/Union Territory only  after  getting
environmental clearance from MoEF.” Thus grant
of mining lease and obtaining prior environmental
clearance became mandatory in Rajasthan for
mining of minor minerals irrespective of the area

of mining lease.

AMENDMENT TO RAJASTHAN MINOR

MINERAL CONCESSION RULES 1986 VIDE
NOTIFICATION DATED 23.5.2012, 19.6.2012

AND 21.6.2012.

c) The State of Rajasthan, in compliance of
order dated 27.2.2012 of this Hon'ble Court, vide
amendment notifications dated 23.5.2012 and
19.6.2012 incorporated provisions in Rajasthan
Minor Mineral Concession Rules 1986 for grant of
“mining leases” for sand mining by way of
tender/auction. Such mining lease was granted
for a period of five years and was not renewable.
Before grant of mining leases the competent

authority issued Letter of Intent (Lol) to all the
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eligible applicants who were required to submit all
the requisite NoCs’, Environment Clearance and
Mining Plan approved by authorised officer.
Mining Plan became mandatory irrespective of the
size of mining leases. Since the procedure
involved in grant of EC to the Lol holders was
time consuming and the mining lease could only
be issued after the issue of EC the State
Government vide Amendment Motification dated
21.6.2012 incorporated provisions in Rajasthan
Minor Mineral Concession Rules 1986 thereby
allowing mining of sand by way of existing system
of Royalty Collection Contract and issue of
Temporary Work Permit (TWP) till such time after
issue of EC the mining leases came into force as

per amended Rules.

AUCTION OF PLOTS, ISSUE OF LETTERS OF
INTENT AND SUBMISSION OF MINING PLAN
AND OBTAINING ENVIRONMENT
CLEARANCE

d) (i) Pursuant to the amendment to the

Rajasthan Minor Mineral Concession Rules 1986
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the State Government during the years 2012 and
2013 delineated a total of 130 plots Tehsil wise for
sand mining leases and conducted auction and
tenders were invited for these leases. The
tenders were received for a total of 105 plots with
a premium amount of Rs.458 crores against the
reserve price of Rs.60 crores. During the period
from February 2013 to December 2014 the State
Government after scrutiny of the tenders granted
“Letters of Intent’(Lol) for each of the 105
plots/successful bidders with the following

directions:

a] submit Mining Plan along with the
Progressive Mine Closure Plan for approval
within three months period under the
provision of Rule 37E of Rajasthan Minor

Mineral Concession Rules, 1986:;

b) obtain Environment Clearance under

MNotification dated 14.9.2006 of McEF and
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submit the same within a period of 12

months; and

c) financial guarantee may be submitted

before grant of mining lease.

A copy of the Letter of Intent (Lol) dated
24.1.2013 issued to one Shri Naresh Gautam, District
Bundi, Rajasthan is enclosed for illustrative purposes as

ANNEXURE R-2 to this Report.

(i) The Lol holders, as per the clause of Lol,
submitted approved Mining Plan to the State
Government. Between June 2013 to November
2013 the Lol holders applied for EC to the
MoEF&CC who keeping in view Notification dated
14.9.2006 (issued under Environment (Protection)
Act, 1986 and Environment (Protection) Rules
1986) prescribed ‘Terms of Reference’ (ToR) to
all the 82 Lol holders for preparation and
submission of EIA and EMP reports. The list of
82 Lol Holders showing the proposed mining

leases, extent of each wvarying from 28.28
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hectares to 19011.89 hectares, is enclosed as
ANNEXURE R-3 to this Report. A copy of the
Terms of Reference (ToRs) dated 22™ November
2013 issued to Lol holder M/s. Mahendra Singh
Ratnawat, Jaipur, Rajasthan by MoEF is enclosed
for illustrative purposes as ANNEXURE R-4 to

this Report.

i) Between November 2013 and March, 2016
as many as 65 Lol holders out of 82 Lol holders
presented final Environment Management Plan
(EMP) after Environment Impact Assessment
(EIA) study and public hearing. The Expen
Appraisal Committee (EAC) for Environmental
Appraisal of Mining Projects, constituted under
ElA Notification 2006 by the MoEF&CC, after
considering the final EMP and presentation made
by the Project Proponent, recommended to the
MoEF&CC to grant Environmental Clearance

(EC) to the 65 Lol holders as below:
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Applied for EC to | Upto November
3 | MoEF&CC 2013 S Canas

Upto December o cases

2013
b. | lssue of ToR

In the
year 2014 |4 cases

Upto December

Recommendation | 2015 53 cases
c. | by EAC for grant
of EC January 2016 to
March 2016 12 cases
Upto March
d. | Issue of EC 2016 12 cases

It will be seen from above that between December 2015
and March 2016 though the Expernt Appraisal
Committee (EAC) constituted by MoEF&CC had
recommended for grant of EC to 65 Lol holders (53+12)
but MoEF&CC granted EC only to 12 Lol holders upto
March 2016 (4 on 24.2.2016 and 8 on 25.2.2016). A list
of the 12 Lol holders is enclosed as ANNEXURE R -5

to this Report.




15

NOTIFICATION DATED 21.6.2012 AMENDING
RAJASTHAN MINOR MINERAL CONCESSION
RULES, 1986 CHALLENGED BY NATURE CLUE OF
RAJASTHAN BEFORE HON'BLE HIGH COURT OF
RAJASTHAN.
e] The notification dated 21.6.2012 amending
RMMCR1986 was challenged by Nature Club of
Rajasthan in Writ Petition (Civil) No. 13189 of
2012 before the Hon'ble High Court of Rajasthan.
The Hon'ble High Court by order dated 15.4.2013
directed the State Government to grant mining
leases tor mineral sand within six months from the
date of order out of which three months time was
granted to MoEF&CC to grant EC and after that
within the next three months the State
Government of Rajasthan was to execute the
mining leases. Since no EC was granted by the
MoEF&CC upto the expiry of the six months
period the State Government filed D.B. Civil MISC
Application Ne. 250/2013 in the Hon'ble High
Court of Rajasthan and requested under RMMCR

Rules 1986 for extension of time period for the

then existing system of sand mining by way of
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royalty collection contract. The Hon'ble High
Court did not find any justification for this request
and by order dated 21.10.2013 refused to grant
further extension of time. While doing so the
Hon'ble Court observed that it is expected from
the MoEF and the State Government to complete
the process for grant of environmental clearance
expeditiously in accordance with law. Pursuant to
order dated 21.10.2013 of the Hon'ble High Court

of Rajasthan legal sand mining came to a halt.

HON'BLE SUFREME COURT ORDER DATED
25.11.2013 PERMITTING MINING OPERATIONS IN
ACCORDANCE WITH NOTIFICATION DATED
21.6.2012.

fy  The State Government of Rajasthan filed
Special Leave Petition No. 34134 of 2013 and
Civil Appeal No. 9703-9706 of 2013 respectively
before this Hon'ble Court and challenged the
order dated 21.10.2013 of the Hon'ble High Court
of Rajasthan whereby grant of extension of time
period for the then existing system of sand mining

by way of royalty collection contract was refused.
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This Hon'ble Court by interim order dated
25.11.2013 directed that the Leiter of Intent
holders (numbering 82 only) who have submitted
their applications to MoEF&CC for clearance can
carry on mining operations in accordance with the
MNotification dated 21% June 2012 amending
Rajasthan Minor Minerals Concession Rules,
1986 as mining activity cannot be totally kept in

abeyance till February 2014.

ISSUE OF TEMPORARY WORKING PERMITS BY
GOVERNMENT OF RAJASTHAN IN COMPLIANCE
OF HON'BLE SUPREME COURT ORDER DATED
25.11.2013

q) Pursuant to the order dated
25.11.2013 of this Hon'ble Counrt, the Govemment
of Rajasthan permitted and issued Temporary
Work Permits (TWPs) to 80 out of 82 Lol holders
to carry out sand mining subject to certain
conditions. In the case of 2 Lol holders who did
not get the TWP it was informed that in one case
the Lol was cancelled after dispute between

parties while in the other case incorrect name was
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mentioned in the list of 82 cases submitted by the
MoEF&CC. A copy of TWP dated 19.12.2013
upto 28.2.2014 issued by the Gowvermment of
Rajasthan to Shri Pankaj Kumar Singh of Sawai
Madhopur, Rajasthan subject to complying with
the prescribed conditions is enclosed for
illustrative purposes as ANNEXURE R-6 to this

Report.

HON'BLE SUPREME COURT ORDER DATED
24.2.2014 DIRECTING THAT THE NOTIFICATION
DATED 21.6.2012 WILL CONTINUE TO REMAIN IN
OPERATION.

h) This Hon'ble Court by order dated
24.2.2014 directed that the order dated
25.11.2013 of this Hon'ble Court will continue to
remain in operation and that Lol holders who have
submitted their applications with the MoEF&CC
can carry on mining operation in accordance with
the MNotification dated 21.6.2012 amending
Rajasthan Minor Minerals Concession Rules

1986.
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HON'BLE SUPREME COURT ORDER DATED
27.3.2014 PERMITTING MINING OPERATION IN
ACCORDANCE WITH NOTIFICATION DATED
21.6.2012 TILL FURTHER ORDERS.

1) This Hon'ble Court by order dated
27.3.2014 extended the enforceability of the order
dated 24.2.2014 and permitted the 82 Lol holders,
whose applications for EC were pending
consideration with the MoEF&CC, to carry on the
mining operations in accordance with the
amendment Notification dated 21.6.2012 under
the Rajasthan Minor Minerals Concession Rules
1986 till this Hon'ble Court hear further and pass

orders.
REPEAL OF RAJASTHAN MINOR MINERAL
CONCESSION RULES 1986 AND ITS
REPLACEMENT WITH RAJASTHAN MINOR

MINERAL CONCESSION RULES, 2017 EFFECTIVE
FROM 1.3.2017

i} The Government of Rajasthan repealed the
Rajasthan Minor Mineral Concession Rules, 1986
and replaced it with “The Rajasthan Minor Mineral

Concession Rules, 2017 "effective from 1.3.2017.
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HON'BLE SUPREME COURT ORDER DATED
16.11.2017 RESTRAINING SAND MINING
OPERATIONS IN RAJASTHAN

k) Pursuant to the interim orders dated
25.11.2013, 24.2.2014 and 27.3.2014 of this
Hon'ble Court the excavation of sand continued till
this Hon'ble Court by order dated 16.11.2017
restrained with immediate effect all the 82 mining
lease holders from carrying out mining of sand
unless a scientific replenishment study is
completed and the matter is fully and
dispassionately considered by the Ministry of
Environment, Forest & Climate Change and EC is
granted or rejected. The order dated 16.11.2017

of this Hon'ble Court is reproduced below:

“In these matters, SLP (C) No. 34134 of 2013
(State of Rajasthan Vs MNature Cilub of
Rajasthan) should be taken as the main
case. Accordingly in the cause list this

matter be shown as the main case.
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We have heard learned counsel for the
parties and we are horrified with what is

happening in the State of Rajasthan with

regard to bajri and sand mining/quarrying.

For several months, if not years, without any
environmental clearance and without any
scientific replenishment study, unabated

mining is going on by 82 parties before us.”

It is quite obvious that the Ministry of
Environment, Forest and Climate Change is not
concerned about the degradation of the environment in
Rajasthan and what is even worse is that the State of

Rajasthan is totally unconcemed about it.

In Court serious allegations have been made that the
State of Rajasthan is complicit that the miners / quarry
holders and sand and bajri is being mined with

impunity.

Without giving any clearance to the allegations

made untii we hear from the Chief Secretary of
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Rajasthan on affidavit, we restrain all the 82 mining
leases/ quarry holders from carrying and mining of sand
and bajri unless a scientific replenishment study is
completed and the matter is fully and dispassionately
considered by the Ministry of Environment, Forest and
Climate Change and an environmental clearance is

granted or rejected.

This order will come into force with immediate
effect. List the matters after the affidavit from the Chief

Secretary of Rajasthan in filed”.

AFFIDAVIT DATED 12.12.2017 IN |A NO.10082 OF
2019 FILED BY CHIEF SECRETARY, GOVERNMENT
OF RAJASTHAN IN COMPLIANCE OF HON'BLE
SUPREME COURT ORDER DATED 16.11.2017.

1) The Chief Secretary, Government of
Rajasthan in compliance of the order dated
16.11.2017 of this Hon'ble Court filed affidavit
dated 12.12.2017 wherein he has among other
things stated that on 16.11.2017 the date on
which this Hon'ble passed the order sand mining
was going on only in 53 Lol mining areas out of

82 Lols’. And out of the 53 Lols’ as many as 45
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Lols' were working under Temporary Working
Permissions pursuant to the orders dated
256.11.2013, 24.22014 and 27.3.2014 of this
Hon'ble Court and 8 Lols’” were in possession of
ECs issued by MoEF&CC. The State
Government, in compliance of order dated
16.11.2017 of this Hon'ble Court . stopped the
mining activities in the 53 Lol areas where the
mining activities were being carried out. Further
the Lol of 24 Project Proponents over and above
the 53 working Lols were cancelled for violating
the terms of the Letter of Intent and Temporary
Working Permissions. Sand mining being
undertaken in the State under TWP was
discontinued with effect from 17.11.2017 after a

period of 47 months.
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GRANT OF SHORT TERM PERMIT FOR KHATEDARI
LANDS FOR GOVERNMENT PROJECTS -
NOTIFICATION DATED 28.12.2017 RELATING TO
RULE 51 OF RAJASTHAN MINOR MINERAL
CONCESSION RULES, 2017.
m) The Government of Rajasthan, pursuant to
amendment notification dated 28.12.2017 relating
tc Rule 51 of Rajasthan Minor Mineral
Concession Rules, 2017, permitted grant of short
term permits for excavation of sand in Khatedan
land only for Gowvernment related works or
organisations aided or funded by the Government,

The period of short term permit was to be co-

terminus with the concerned work order.

SUB-RULE (4) OF RULE 5 OF RAJASTHAN MINOR
MINERAL CONCESSION RULES, 2017

nj The Government of Rajasthan by
notification dated 28.2.2018 amended sub-rule (4)
of Rule 5 of Rajasthan Minor Mineral Concession
Rules, 2017 whereby for the existing expression
‘one year wherever occurring the expression
‘thirteen months’ has been substituted. All cases

covered under this rule shall be protected subject
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to fulfilment of the conditions of the Lol within a
period of thiteen months from the date of
commencement of these rules and this period of
thireen months shall include execution and
registration of mining lease failing which the right
of such applicant shall be forfeited. According to
the State Government since 74 members of the
Petitioner Society could not fulfil the conditions of
Lol within the period of thirteen months from the
date of commencement of the Rules the Lol of the
74 members lapsed automatically under Rule
5(4). The remaining 8 Lol holders out of the 82
Lols who were issued environmental clearance
were subsequently granted mining leases.
However the 8 Lol holders could not continue with
mining operations as they did not have the
requisite replenishment study reports. A list of the
8 mining leases issued to Lol holders is enclosed

as ANNEXURE =R 7 to this Report.



26

GRANT OF MINING LEASE IN KHATEDARI LAND —
AMENDMENT TO RAJASTHAN MINOR MINERAL
CONCESSION RULES, 2017 BY NOTIFICATION
DATED 25.6.2018 INSERTING NEW RULE 17A.

o) The State of Rajasthan by notification dated
256.2018 amended Rajasthan Minor Mineral
Concession Rules, 2017 and added new Rule
17A whereby mining lease can be granted in
Khatedari land to Khatedar. The maximum area
in case of mining lease is four hectare and the
minimum area is one hectare. A summary
statement of details of 273 sand mining leases on
Khatedan land and Government land (other than
river sand) as on 157 November 2020 extending
over an area of 643.64 hectares in the State of
Rajasthan as furnished by the Department of
Mines and Geology, Government Rajasthan is

given below:
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Office | No. of District Total area
name | leases in
hectares
SME, 111 Pali, Sirohi, |239.91
Jodhpur Jalor,
Jodhpur and

— Barmer. |
SME, | 74 Ajmer and 13477
Ajmer MNagaur,
=ME, | 4 Rajsamand |8.56
Rajsama
nd
SME, 4 Ehilwara 5.75
Bhilwara
SME, 1 Jaipur 1.93
Jaipur
SME, In Palaeo Bikaner 252,72
Bikaner | Channel

(79 (B3 in

 Khatedari

land

[ +1 E ir'l Gﬂﬂ_

'Land)
Total | 273 6543.64

The details of 273 sand mining leases are enclosed as

ANNEXURE R-8 to this Report.

SHORT TERM PERMITS AND

MINING LEASES

RELATING TO PALAEO CHANNELS IN DISTRICT

BIKANER, RAJASTHAN
p) The

guidelines

pertaining o

sustainable sand mining management issued by

the MoEF&CC in March 2016 recognise existence
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of Palaec Channels in District Bikaner, Rajasthan.
There are Palaeo deposits of sand having
thickness of sand strata ranging from about 5 feet
to about 150 feet at depth varying from 5 to 20
feet from the surface. In addition, sand is found
as an inter burden in clay and nearly 20-30 feet as
an overburden in lignite leases.  The State of
Rajasthan since 1970 has been issuing short term
permits for sand mining in Palaeo Channels for
Palaeo deposits and since 1959 has been issuing

mining leases in District Bikaner.

CONTEMPT PETITION FILED BY PETITIONER
NAVIN SHARMA

q) Petitioner Navin Sharma on 24.9.2018 filed
Contempt Petition (C) No.674 of 2018 alongwith
A No. 76706 of 2019 before this Hon'ble Court
with the prayer to initiate contempt proceedings
against the Respondents (officials of Government
of Rajasthan) for disobeying/flouting the order

dated 16.11.2017 passed by this Hon'ble Court in
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SLP (C) No. 34811 of 2013. The matter is

pending consideration before this Hon'ble Court.

JUDGEMENT DATED 9.4.2019 OF HON'ELE HIGH

COURT OF RAJASTHAN UPHOLDING VALIDITY OF
SUB-RULE (4) OF RULE 5 OF RAJASTHAN MINOR

MINERAL CONCESSION RULES, 2017.
r}  The Hon'ble High Court of Rajasthan in D.B.

Civil Writ No. 3655/2018 by Judgement dated 9"
April 2019 upheld the validity of the law pertaining
to sub-rule (4) of Rule 5 of the Rajasthan Minor
Mineral Concession Rules, 2017. The Special
leave Petition (C) No. 10587 of 2019 against the
above Judgement dated 9" April 2019 of the
Rajasthan High Court filed by Bajri Lease LOI
Holders Welfare Society is pending consideration

before this Hon'ble Court.

CONTEMPT PETITION NO.607 OF 2019 DASTAK
NGO VS STATE OF RAJASTHAN AND ORS.

s)  Petitioner Dastak NGO has filed Contempt
Petition No. 607 of 2019 "Dastak NGO vs State of
Rajasthan and Others" dated 29.4.2019 with the

prayer to initiate contempt proceedings against
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officials of Government of Rajasthan for wilful
disobedience of the order dated 16.11.2017 and
order dated 27.2.2012 of this Hon'ble Court and
for violating the undertaking dated 12.12.2017
submitted by the then Chief Secretary of
Rajasthan. The Contempt Petition further seeks
direction to contemnors to stop all kinds of sand
mining operations on the mining lease and Short
Term Pearmit granted on the Khatedari lands in the
State of Rajasthan in pursuance to the
amendments dated 28.12.2017 and 25.6.2018
made in the Rajasthan Minor Mineral Concession

Rules, 2017.

HON'BLE SUPREME COURT ORDER DATED
10.5.2019 RESTRAINING AUCTION OF LEASES IN
RESPECT OF WHICH LOI HAS BEEN ISSUED.

t) This Hon'ble Court by order dated 10.5.2019 in

SLP(C) No.10587/2019 directed that the Lol of
the Petitioners shall not be cancelled and the

leases in respect of which Lol has been issued
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shall not be put up for auction. An extract of the

order is reproduced below:

‘Issue Notice on the special leave petitions

as also on the prayer for interim relief,
refurnable  within  six  weeks. In the
meantime, the Letter of Intent (LOI) of the
petiioners shall not be cancelled and the
leases in respect of which LOI has been
issued, shall not be put up for auction.”

AFFIDAVIT DATED 11.7.2019 FILED BY STATE OF
RAJASTHAN SEEKING VACATION OF STAY
GRANTED BY THE HON’ELE SUPREME COURT.

u] The State of Rajasthan filed affidavit dated
11.7.2019 and sought vacation of the stay grantad
by this Hon'ble Court by order dated 10.5.2019 in

SLP (C) No. 10587/2019.

AFFIDAVIT DATED 16.9.2019 FILED BY THE CHIEF
SECRETARY GOVERNMENT OF RAJASTHAN IN
CONTEMPT PETITION (C) NO. 674 OF 2019 IN SLP
(C) NO. 34811 OF 2013

v)] The Chief Secretary, Government of
Rajasthan in affidavit dated 16.9.2019 in
Contempt Petition (Civil) No. 674 of 2019 in SLP
(C) No. 34811 of 2013 has, among other things,

stated that the restraint on sand mining, vis-a-vis



32

erstwhile 82 Letter of Intent (Lol) Holders by this
Hon'ble Court order daled 16.11.2017 has

resulted in huge unmet demand in the State.

AFFIDAVIT DATED 14.2.2020 FILED BY GOVERNMENT
OF RAJASTHAN IN SLP (C) 10587 OF 2019

w) The Government of Rajasthan in affidavit
dated 14.2.2020 filed in SLP (C) 10587 of 2019
stated among other things that because of
mismatch of demand and supply of sand, illegal
mining of sand has been taking place all over the
State. Since legal mining of sand to a large
extent has come to a halt there have been several
instances wherein persons carrying on illegal
sand mining have resorted to violence resulting in
law and order problem. There has also been
substantial loss of revenue to the State. Between
16.11.2017 and 30.1.2020 when sand mining
came to a halt about 2411 FIRs were registered
and 1713 persons were arrested. Penalty of
Rs.159.29 was recovered from illegal sand

mining.
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OBSERVATIONS AND RECOMMENDATIONS

8. At the outset, it may be stated that in the context
of river sand mining in the State of Rajasthan it would

be advantageous to be acquainted with the following:

WHAT IS SAND, HOW FORMED AND WHERE
FOUND

a) Sand is a loose granular substance resulting from
the wearing down of especially silicecus rocks and
found including on river beds, rivulets, streams,
nullahs, basins, palasc channels, deserts and
seashore. The weathering of rocks by physical
processes such as wind, rain freezing/thawing cycles
and chemicals process break down the rocks into a
loose granular substance. River sand is thus a
natural product of weathering of rocks in the
catchment area and is found in the river because of

the process of sedimentation.

FLOW OF RIVER WATER AND
SEDIMENTATION OF SAND

b) River is a prominent feature of any landscape and

terrain through which it flows. River has been
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described as a copious natural stream of water
flowing in a channel and formed over long periods
during the process of draining of water consequent
to precipitation including mefting snows. While water
is colourless, transparent, odourless, tasteless liquid
compound of oxygen and hydrogen, the water
molecules are attracted to each other because of its
strong cohesive bonding property and which in turn
gives water a high surface tension. This combined
with a gravitational force enables water to carry large
amounts of sediments along the course of the river
which drains water from its catchment area and while
doing so carries sediments including boulders, sand,
silt, clay and other organic and non-organic matter.
The quantum of the sediments and the distance to
which it s carried by the water in the river is
dependent on the gradient and the speed of flow of
the water along the course of the river. The larger
sized sediments including boulders and pebbles get
deposited in the immediate slopes and vicinity of the

mountain ranges while the sand is carried to greater
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c)

distances before getting deposited along the gentler
slopes and in the flood plains. The silt and clay are
carried much further and ultimately get deposited in
the delta of the river. However, there are
intermediate sedimentation areas all along the
course of the river depending on the gradient of the
land through which the river flows. The flow of water
on the surface of the earth apart from eroding the
soil also results in the formation of deep drains and
valleys. The deposition of sediments carnied by the
river waters over long period, for instance from the
Himalayan region have led to the formation of river
basins example being the Indo-Gangetic Plains.

Water course aggradation elevates river beds
thereby reducing the transport capacity of flow of
water and which in turn increases rnisk of floods as
also the resting time of water on flood plains. The
guantum and rate of sedimentation is termed as
“replenishment of river bed” and is direcily related to
the rate of soil erosion in the catchment area.

Erosion is one of the major environmental concerns
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being faced universally. Excessive sedimentation of
the nver bed ulimately leads to change in course of
the river. The maintenance of channel capacity by
regularly removing deposits of sand by adhering to
sound scientific principles will secure the bio-
diversity in the river eco-system. Replenishment of
sand in river is dependent upon the regularity and
extent of rainfall in the catchment area. The flow of
flood waters in the river during the rainy season may
bring about positive wvalues in deposition of
sediments in river bed or may even show negative
values in deposition because of scouring or
displacement of the material in which case
replenishment of sand may not be the rule during the

rains.

RIVERS IN RAJASTHAN

d)

Rivers of Rajasthan are ephemeral in nature and
sand in these rivers are not replenished annually as
compared to perennial rivers. The average rainfall in

the state is scanty and the distnbution of rainfall
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within the state is also not uniform. The uncertainty
in occurrence of rainfall in the state has a direct
influence in shaping composition of the river eco-
system. Except for the Chambal River most of the
river beds remain dry for long periods in a year.
Aquatic life therefore can not thrive in these rivers

during dry periods.

The CEC has during October 2020 visited
some sites along the River Kothan, River Banas and
River Luni all of which are seasonal in nature. It was
then observed that the river beds of the three rivers
are physically different both in their formation and
appearance. Kothari River has sand mixed with
boulders/pebbles. Banas River has good granular sand
downside of the causeway at Jeeva Ka Kheda and is a
wide river with fairly regular flow of water every year
during rainy season. On the other hand Luni River
hardly has any channel of its own and the river bed is
seen to have growth of vegetation including trees while

some parts of the river course has also witnessed



38

agricultural activities. The catchment area of Luni River
15 comparatively small and the rainfall in this region is
scanty and erratic so much so that during some years
there has been no movement of any sediment into the
river. A few photographs taken during the site visit
illustrative of the nature of the river bed of these three
rivers is enclosed as ANNEXURE R-9 to this Repaort. A
copy of the record of the observations made by the
CEC during site inspection between 23.10.20 to
25.10.2020 on proposed/on-going mining areas in the
State of Rajasthan is enclosed as ANNEXURE R-10 to

this Report.

PROBLEMS FACED BY THE STAKEHOLDERS WITH
REGARD TO SAND MINING IN RAJASTHAN

9.  CEC has identified the following problems which
in its view has led to the present chaotic state and

promoted illegal sand mining in Rajasthan.
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NON ISSUE OF ENVIRONMENTAL CLEARNCE (EC)
BY MOEF&CC TO THE 53 LOlI HOLDERS
NOTWITHSTANDING RECOMMENDATON OF
EXPERT APPRAISAL COMMITTEE CONSTITUTED
BY MOEF&CC TO ISSUE EC.

Pursuant to this Hon'ble Court order dated
27.2.2012 grant of mining lease and obtaining prior
environmental clearance became mandatory in
Rajasthan for sand mining irrespective of the size of
mining lease. The State Government in the years 2012
and 2013 delineated a total of 130 plots, tehsil wise, for
sand mining leases and conducted auction for sale of
sand mining plots. Pursuant to the auction, offers were
received for a total of 105 plots with a premium of
Rs.458 crores against the reserve price of Rs.60 crores.
The State Government after scrutiny of the offers
granted Lol for each of the 105 plots/successful
bidders. Between June 2013 to November 2013 a total
of 82 Lol holders applied for EC to the MoEF&CC. The
Expert Appraisal Committee (EAC) between December
2015 and March 2016 ultimately recommended to the
MoEF&CC to grant EC to 65 Lol holders. However, the

MoEF&CC granted ECs only to 12 holders (4 on
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24.2.2016 and 8 on 25.2.2016). The list of the 12 Lol
holders who were granted EC is seen at ANNEXURE-
R-5 of this Report. Mo ostensible reason has been
given by MoEF&CC for non-issue of ECs to the
remaining 53 Lol holders along with the above 12 Lol
holders inspite of CEC seeking clarification from
MoEF&CC in this regard. This inexplicable action of
MoEF&CC also had a direct effect in sharply bringing
down production of sand through legal means followed
by fall in revenue to the State of Rajasthan with all its
ramifications. In fact non-issue of ECs and resultant
non-resumption of legal mining led to acute shortage of
sand from legal sources. This triggered huge increase
in illegal sand mining in the State as revealed by
subsequent events. A statement showing year-wise
production and corresponding revenue collected during
the years 201112 to 2020-21 is enclosed as

ANNEXURE R11 to this Report.
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NON-ACCEPTANCE OF CMPDI REPORT BY
MOEF&CC LEADING TO DELAY IN ISSUE OF EC

B) The following developments are important in the
context of non-issue of ECs' to remaining 53 Lol

holders by MoEF&CC.

i) The MoEF&CC in its Sustainable Sand Mining
Management Guideline, 2016 has recommended
that Project Proponent (PP) shall decrease/stop
the mining of sand, bajri and boulder in case the
replenishment is lower than the approved rate of
praduction till the replenishment is completed. In
other words replenishment study is an exercise
concurrently to be conducted along with sand
mining and is not a pre-requisite for issue of EC.
MoEF&CC therefore ought not to have withheld

the grant of EC in respect of 53 Lol holders.

i) While the recommendation in respect of
remaining 53 Lol holders was pending
consideration of MoEF&CC the Environmental
Appraisal Committee (EAC) during its meeting on

24-25 Qctober 2016 was informed that the
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ii)

MoEF&CC has examined the issue relating to
replenishment study on sand mining projects and
has issued the ToR and infer-afia mentioned a
condition that PP shall conduct a detailed
replenishment study and submit the report along
with EIA/EMP.  Retrospective application of
MoEF&CC Guidelines 2016 to EC applications
submitted in 2013 and that too after acceptance of
ElA and EMP report by EAC asking for conduct of
replenishment study amounts to changing the

rules after the game has begum.

The EAC thereafter considered the issues relating
to replenishment study in the context of sand
mining in different States including in Rajasthan

and recorded as below:

(a)The Committee deliberated the issues
and opined that Replenishment of the
sand is a natural process in the perennial
rivers. The sand moves along with the

water streams and is deposited in the
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void created in the mined out areas.
Replenishment rates vary depending on
nature of watershed, nature of soil and
rainfall etc. and mining beyond the
natural replenishment rate results into
damage of river bed leading to adverse

environmental conseguences.

(b)Mining proposals under the category of

river mining are received @ for
Environmental Clearance mainly from
States such as Uttarakhand, Himachal
Pradesh, Uttar Pradesh, Jammu and
Kashmir, Haryana, Bihar and Rajasthan.
Analysis of these proposals reveal one
fundamental difference between
proposals received from Rajasthan and
proposals received from other states i.e.
the proposals of sand mining from
Rajasthan are not in perennial rivers.
These are, in effect, paleo sand deposits

and are not replenished annually during
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monsoon season. The mined out areas
are not replenished adequately and may
turn into permanent depressions. The
sand mining proposals from other states
are in perennial rivers and are, therefore,
replenished during monsoons. Such
annual replenishments raise the river bed
at certain places along the river and need
to be mined to avoid threat of floods

during subsequent monsoon season.

) The EAC thereafter recommended as follows:

(a)In case of Sand/Bajri mining projects from the
State of Rajasthan, Project Proponents shall
first conduct a scientific replenishment study
and submit the report before the EAC for
further consideration of amount of production
for mining of sand/bajari on yearly basis.
Therefore, the Committee deferred all such
sand /bajri mining proposals of State of

Rajasthan.
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V)

(6) The sand mining proposals from other
States namely Uttarakhand, Himachal Pradesh,
Uttar Pradesh, Jammu and Kashmir, Haryana,
and Bihar wherein there are perennial rivers and
are, therefore, replenished during monsoon.
Such annual replenishments raise the river bed at
certain places along the river and need to be
mined to avoid threat of floods during subsequent
monsoon season. The Committee is of the view
that in such States like Uttarakhand, Uttar
Pradesh., Himachal Pradesh, Jammu & Kashmir,
Haryana and Bihar the replenishment study is not
required at the time of EC application and PP
shall submit the replenishment study after 02

years of grant of EC.

In the above background MoEF&CC asking PPs

to first conduct a scientific replenishment study and

submit the report before EAC for further consideration

of amount of production of sand on yearly basis is not

justified specially when no methodology was prescribed
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and no competent agency has been designated by
MoF&CC This is more so considering that in other
States the replenishment study is not required at the
time of submission of EC application and PP shall
submit the replenishment study after two years of grant

of EC.

vi)  Pursuant to the meeting of EAC held in October
2016 and the directions of the MoEF&CC the Lol
Holders engaged Central Mine Planning and Design
Institute (CMPDI), a reputed Central Govemment
institute in the field of mining to undertake the
Replenishment Study. The Report prepared by CMPDI
on behalf of 19 Project Proponents was considered by
the EAC in its meeting held on 8.1.2018. While this
Replenishment Study Report prepared by CMPDI was
not acted upon by the EAC on the plea that it is only an
initial estimate and not based on actual study it however
took note of the following observations of the Central

Mine Planning and Design Institute in the said Report:
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a) The rivers of Rajasthan are ephemeral in
nature and not replenished annually as compared
to perennial rivers and therefore, the concept of
annual replenishment is not applicable. There is
a need 1o consider appropriate change in the
policy applicable for annual replenishment of
rivers vis-a-vis mine capacity permits in case of

Rajasthan.

b Due to erratic and uncertain occurrence of
rainfall in the 5tate, there exists appreciable
variation in the amount of replenishment of the
rivers. The replenishment achieved at one point
of time may be utilized over more than a year
depending upon requirement and which needs to
be considered while linking annual production with
annual replenishment of the rivers in the State of

Rajasthan.

ﬂ]' AS per their considered meiﬂl"h M/s.
CMPDI mentioned that there is a need to consider

the concept of resource accounting of bajri/sand
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in the rivers of Rajasthan and take the
replenishment as a measure for resource
augmentation. The permissible level of bajri/sand
in each stretch need to be identified and each
year, the resource augmentation based on the
replenishment of the river need to be added onto
it for updating the bajri/sand. Based on such
estimation, quantum of further permits may be

decided by State Government.

d] Apart from the above, system of
Environment  Accounting has also been
propagated by the United Nations (UN) with
System of Environment — Economic Accounting
2012- Central Framework (SEEA-Central
Framework) which is a statistical framework
consisting of a comparable statistics and
indicators for policy making etc. It is a tool that
helps in tackling natural resource depletion and
environmental degradation. For sand mining

projects of Rajasthan, Physical Supply Use
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Tables (PSUT), as provided in SEEA-Central
Framework of UN, may be utilized for sustainable
use of sand mining and grant of mining permits.
The mining lease in Rajasthan occurs in palaso
sand deposits and use of PSUT will be

appropriate in this case.

e)] The installation of observation points may
be appropriately considered for determination of
replenishment level in each tract of river under
consideration. The observation points may be
installed at strategic locations and rise in the level

of Bajri'sand may be monitored.

vi)  The McEF&CC at that point of time had not prescribed
a methodology for scientific replenishment study. Therefore
not accepting the Study Report of CMPDI, a reputed institute
in the field of mining, is not understood particularly when the
Report has been prepared after going through the special
field conditions prevalent in the State of Rajasthan and the
EAC in its meeting of 24-25™ October 2016 has also

observed that river sand is not replenished annually during
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monsoon in Rajasthan. The observations of CMPDI being
most relevant and valid for river sand mining in the State of
Rajasthan should not have been ignored and the same ought
to have been considered by MoEF&CC and further action

taken accordingly.

viii) The EAC at the meeting on 8.1.2018 did not act on the
scientific replenishment study report prepared by CMPDI. But
EAC did find it necessary to grant mining permission and to
conduct replenishment studies and therefore recommended
grant of EC for mining of river sand/bajri upto 25% capacity of
the annual proposed production capacity subject to certain
conditions. This recommendation of EAC however was not
acted upon by MoEF&CC. The EAC in its meeting held on
30™ and 31 May 2018 decided to seek further additional
information on 16 points for taking up the proposals for
appraisal all of which led to further delay in issue of EC and

commencement of legal river sand mining in Rajasthan.
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SEEKING FRESH BASELINE DATA FROM 30 OUT OF
THE 38 LOI APPLICANTS, WHO HAD SUBMITTED THE
SCIENTIFIC REPLENISHMENT STUDY REPORT, AFTER
ISSUING EC IN RESPECT OF SIMILARLY PLACED 8 LOI
APPLICANTS
C)i) Since the MoEF&CC did not act on the
Study Report of the CMPDI the Lol holders during the
year 2018 got conducted actual replenishment studies
by engaging private agencies. A list of the 38 Lol
holders who are reported to have submitted scientific
replenishment study reports to the MoEF&CC through
the State Government and which list has been

furnished to CEC by the State Government is enclosed

as Annexure R 12 to this Report.

i) Pursuant to the directions of this Hon'ble Court
dated 6" December 2019 to the MoEF&CC, the EAC at
its meeting on 5" and 6™ May 2020 recommended
issue of EC in respect of the sand mining leases of -

(x) M/s. Ranveer Singh Rathore, Sayla, District Jalore;
{y) M/s. Mh. Mahendra Singh, Rajawat, Kotri, District

Bhilwara; and
(z) Mis. Satya Swaroop Singh Jadaun, District Jalore.



52

The EC was thereafter issued on 27™ August 2020 for
the above three mining leases and which inter alia

included the following conditions:-

a) Permissible Mining of River Bed Material
(Sand/Bajri) shall be limited to 0.70 MTPA from an
effective mineable area of 31.655 ha with a
maximum minable depth of 1 meter from the original
ground level as reported in the replenishment study.
The permissible minable material of 0.70 Million Ton
will be valid till one year from the day of issuance of
the EC.

b) For subsequent period, project proponent shall
submit fresh annual replenishment study to
MoEF&CC for amendment in EC for mineable
guantity and maximum permission depth for mining
based on the scientific findings of replenishment
study. Such study shall be placed before EAC for
appraisal for next three years to assess rate of
deposition and accordingly minable production

capacity and depth can be prescribed, based on
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trends analysis, provided it is found scientifically
satisfactory by the EAC. The placing of the study

report before EAC is mandatory for initial three

years.

tii) In the subsequent meeting of EAC held from
19" August 2020 to 21 August 2020 another 5 Lol
holders were recommended for issue of EC. The
MoEF&CC subsequently issued 5§ ECs vide letters

dated 14.10.2020.

iv)] It appears from the conditions prescribed above
for issue of 8 ECs' that the MoEF&CC is not satisfied
with the replenishment study reports submitted by the
PPs through the State Governmert. This became

evident from the following:

a) The validity of EC is only for one year.

b) The depth prescribed for sand mining in river bed
is uniformly one meter in all 8 cases without any
reference to the height of replenishment.

c) Fresh studies have been prescribed for fixing
quantity of mineral to be extracted in future years

d) Future production capacity to be decided after
analyzing trends in rate of deposition.
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v)  Itis important to note that the EC does not specify
from which part of the mining lease area the permissible
quantity of sand is to be extracted during the one year
period. This becomes all the more critical because the
Lol holders have earlier excavated sand for nearly four
years (2013-2017) using TWP following orders of this

Hon'ble Court.

vi) It is evident from above that the aforementioned
8 ECs have been granted in August-October 2020
without any relation to replenishment study report
There is therefore no reason as to why similar
conditional EC for a period of one year could not have
been granted by MoEF&CC to the 65 Lol holders
whose cases were recommended in 2015-2016 by EAC
to the MoEF&CC. A copy of the EC issued by
MoEF&CC in September 2020 is enclosed for

illustrative purpose as ANNEXURE R 13 to this Report.

vil) In para C (ii) (b) above it has been stated that the
future production capacity and depth of mining can be

prescribed based on trends analysis provided it is found
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scientifically satisfactory by the EAC. However, for
making any trend analysis a minimum of three data sets
1S reqguired. This would imply that invariably data from
three monsoon periods is required to be collected and
which presumes that regular monsoon will be there for
three consecutive years and which in the case of
Rajasthan is difficult to visualize. Even the EAC in its
meeting of 24-25" October 2016 has observed that river
sand is not replenished annually during monsoon in
Rajasthan. In the circumstances trend analysis of
replenishment in Rajasthan will require a much longer
period something which will not only disrupt the
continuity in mining activity but will also be an open

invitation for illegal mining in the State.

viii) It is seen that out of the 38 replenishment study
reports the MoEF&CC have granted EC only in 8 cases
and in respect of the remaining similarly placed cases
the MoEF&CC has requested the PP to furnish among
other things fresh baseline data for one month (non-

monsoon season). It will be of great interest to note
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that these remaining cases were earlier also
recommended by EAC for issue of EC in 2014-2016 but
were not granted EC for want of replenishment study
reports. Having granted EC for 8 Lol holders out of 38
Lol holders and that too by relying on baseline data
submitted in 2013-14 a question arises as to why the
remaining 30 applicants are being arbitrarily singled out
for furnishing fresh baseline data particularly when EAC
in 2014-16 have recommended these very Lol holders
for grant of EC and whao figure in the list of 65 and the
same earlier applications for ECs are now being dealt

with by the MoEF&CC.

The continued arbitrary action and unexplained
inaction and indecision of MoEF&CC has aggravated
the prolonged impasse in legal mining in Rajasthan
leading to rampant and unabated illegal mining of river

sand.
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IMPACT OF GRANT OF MINING LEASES IN
KHATEDARI LAND ON ILLEGAL MINING OF RIVER
SAND IN RAJASTHAN.

D) (i) Pursuant to the interim orders dated
25.11.2013, 24.2.2014 and 27.3.2014 of this Hon'ble
Court the excavation of sand continued till this Hon'ble
Court by order dated 16.11.2017 restrained the 82
mining lease holders from carrying out mining of sand
unless a scientific replenishment study is completed
and till MoEF&CC grants EC. Accordingly sand mining
being undertaken in the State under the TWP was

discontinued on 17.11.2017 after about 47 months.

(i) Subsequently the Government of Rajasthan after
a little over a month of above orders of this Hon'ble
Court issued notification dated 28.12.2017 amending
Rule 51 of RMMCR, 2017 to grant short term permits in
Khatedan lands for excavation of sand only for
Government/Govemment supported/Govemment
funded works. A notification dated 25.6.2018 was
issued amending RMMCR, 2017 and adding new Rule

17 A for grant of mining lease in Khatedari land with
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minimum area of one hectare and maximum area of 4

hectares.

(i) Of the 194 mining leases on Khatedari lands a
total of 111 have been granted in Districts Pali, Sirohi,
Jalor, Jodhpur and Barmer, 74 in District Ajmer and
Nagaur, 4 each in District Rajsamund and District
Bhilwara and 1 in Jaipur. The extent of each mining
lease varies from 1 hectare to 5.28 hectares and the
period of lease is five years from the date of
registration. It is of interest to note that 192 out of 194
mining leases on Khatedari lands have been granted
after 16.11.2017 the date of order of this Hon'ble Court
restraining river sand mining unless a scientific

replenishment study is completed and EC is granted.

(iv) The 194 Khatedari leases are agricultural/revenue
lands which do not have deposits of quality sand
suitable for construction being a mixture of sand, silt
and clay. Keeping in view the poor quality of sand
available in Khatedari lands it is perhaps not accidental

that most of the Khatedari leases on agricultural lands



59

have been granted in close proximity to the river banks
by the State. This will be evident from the Statement
furnished by the State Government wherein it is seen
that 114 Khatedari leases fall within a distance of 100
meters and less from the river bank and only 23
Khatedari leases have been granted at a distance of 5
kms away from the river bank though this distance is
not a limiting factor for misuse of e-ravanna for
transportation of sand extracted from river bed. A
statement furnished by the State Government showing
the distance of the Khatedan leases from the river bank
is at ANNEXURE R-14 to this Report. This locational
advantage near river bank has been purposefully
permitted to be exploited by the lessees who evacuated
sand from river bed, instead of from their lease hold
area in Khatedari lands, many times more sand than
the quantity permissible in the mining plan/EC. This
illegally evacuated river sand is thereafter transported
showing the same as if it has been mined from the
Khatedari lease. The CEC during site visit and random

inspection in October 2020 came across one such



60

glaring case of illegal activity in ML No. 21 of 2019 and
which mining lease is located within almost 45 meters of
River Banas an important river in Rajasthan. A few
photographs taken around this lease at the time of site
visit, illustrative of the illegal collection of river sand in
the guise of excavation of sand from Khatedari lease is
at Annexure R-15 to this Report. CEC has no
hesitation in concluding that the issue of mining leases
in Khatedari lands has directly facilitated legalising
extraction, transportation and sale of illegally extracted
sand from the river beds in the State. The gains from
this illegal activity was so lucrative that it did not also
take long for the sand mafia to get actively involved in
this lllegal trade while the State of Rajasthan has tacitly
permitted in the free-for-all loot of this valuable natural
resource of the State. The State-level authority SEIAA
has lent 2 helping hand by liberally granting ECs

without following the due process.

v)  An examination of the e-ravannas (transit permits)

issued for transport of sand from Khatedari sand mining
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leases has clearly brought out how the Khatedari lease
15 being misused. This will be evident from a
comparison of the load bearing capacity of the vehicle
to the net weight of sand stated to have been
transported in the said vehicle. It is seen that, except
for the e-ravannas issued for transport of sand to
destinations in States like U.P and Haryana wherein full
load capacity has been utilised, the net weight of sand
shown in each load for transport within the State is far
less than the actual load carrying capacity of the
vehicles. In fact there are instances where less than
one ton of sand is shown to have been transported
when the carrying capacity of the vehicle is ten tons or
more. This manipulation of the e-ravanna by showing
gross under weight in respect of transport of sand within
the State to what is actually transported has facilitated
illegal mining on large scale from the river beds. Almost
all the Khatedari lessees have misused the e-ravanaas
for removal and transport of sand illegally collected.

Therefore it is imperative to ensure that all the
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Khatedari leases involved in misuse of e-ravannas are
cancelled with immediate effect.

vi) The MoEF&CC Guidelines of March 2016
mentions Haryana as being the only State where
Khatedari mining on agricultural lands is taking place. In
the absence of quality sand in Khatedari land for
construction activity the grant of mining leases in
Khatedari lands in Rajasthan is a blatant misuse of the
law. Such an action of grant of leases in Khatedari land
can perhaps be justified only in respect of Palaeo
Channels in District Bikaner, The sudden spurt in
number of mining leases in Khatedar lands in
Rajasthan appears to be a means to get a legal
foothold for extracting sand illegally on large scale from

riverbeds.

EXCESS ROYALTY COLLECTION CONTRACT
(ERCC) AND ITS ROLE IN GIVING IMPETUS TO
ILLEGAL SAND MINING.

E} i) Section 9 of MMDR Act, 1957 and Rules
made thereunder mandates the mining lease holders to

pay royalty on mineral dispatched from the lease area.
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The minimum royalty known as “dead rent” is to be
deposited by every lessee whether the mine is being
operated or not. The amount of royalty paid in excess
of dead rent is termed as “excess royalty”. Normally,
excess royalty from mining leases are collected by

issuing royalty paid ravannas to the lease holder.

ii) The Excess Royalty Collection Contract is a
contract between the State Government of Rajasthan
and the contractor wherein royalty over and above the
dead rent from mining leases is collected by the
contractor on behalf of the State Government. ERCC
are awarded through ascending forward e-auction.
Reserve price for the contract is fixed on the basis of
physical quantity of mineral dispatched from the area
under contract and possible escalation in future
demand/growth in the mining sector. The contract is
awarded to the highest bidder for a maximum period of
two years. Under the contract agreement, the
contractor has to pay a fixed annual contract amount

which he had offered in the auction, irrespective of the
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royalty amount collected by him. The concept of
Excess Royalty Collection Contract is against the
provisions of MMRD Act and the rules made thereunder
and this contract system is prevalent only in the State of

Rajasthan.

i) Rajasthan Mining Department introduced e-
ravanna system from November 2017 thereby
replacing the manual ravanna system. The lease
holders now generate e-ravanna even through mobile
app. The generation of e-ravannas plugs the leakages
in revenue and it is now mandatory to use only e-
ravanna for transport of minerals. The vehicles can be
checked in transit by the Departmental officers and any
public authority through mobile app. It has been
observed that even after making it mandatory for the
lessee to generate e-ravanna the payment of royalty is
still not being made by the mining lessee before
generation of e-ravanna and dispatch of the mineral.
Instead the mining lessee continues to generate e-

ravanna without first making payment towards royalty
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and the actual collection of royalty is left to the ERCC
Contractor. This is an inherent defect in the system and
needs to be remedied forthwith. This arrangement
encourages illegal mining as the Contractor having
obtained the right of royalty collection will be interested
in maximising his income, after paying the fixed amount
to the Government by collecting royalty, irrespective of
the source of the mineral (legal or illegal) being
transported. In view of the above the ERCC system of
contract should be dispensed with and the lessees
should be mandated to generate royalty paid e-ravanna
in respect of the actual quantity of the mineral being

transported.

AMENDMENT TO RULE 5 OF RMMCR 2017 AND ITS
CONSEQUENTIAL EFFECT ON DISPOSAL OF EC
APPLICATION

F) 1) Under Rule 8 of the Rajasthan Minor
Mineral Concession Rules, 1986 the period of
submission of EC is 12 months from the date of issue of
Lol. This period of 12 months is extendable on

payment of late fees at the rate of 6% of annual dead
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rent for every month. The RMMCR 1986 was replaced
by the RMMCR 2017 vide notification dated 28.2.2017
and the new rules were effective from 1.3.2017. Rule 5
of RMMCR 2017 corresponds to Rule 8 of RMMCR
1986. In sub-rule 4 of Rule 5 of RMMCR 2017 for the
existing expression ‘one year wherever occurring the
expression ‘thiteen months' has been substituted. The
provision of extension of time for submission of EC in
respect of Lol holders has been dispensed with. Since
74 members of the Petitioner Society could not fulfil the
condition of Lol within the period of thirteen months
from the date of commencement of the Rules the right
of such applicants stood forfeited. The Lol of the 74
members therefore lapsed automatically under Rule

S(4).

i) The Hon'ble High Court of Rajasthan wde
judgement dated 9.4.2019 has upheld the constitutional
validity of the amendment to Rule 5 of RMMCR 2017
and the matter in appeal is now under the consideration

of the Hon'’ble Court.
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i) It is seen that replenishment reports received by
the State as early as December 2018 were
recommended to MoEF&CC from August 2019 onwards
and some of the replenishment reports received by the
State in 2018 and 2019 were recommended to
MoEF&CC only in October 2020. A statement showing
the date of receipt of replenishment study reports by the
State of Rajasthan and the date on which the same was
sent to MoEF&CC is enclosed as Annexure R 16 to

this Report.

iv)  Itis relevant to note that the Lol holder can submit
the EC only after the MoEF&CC grants the EC.
Connected with this is the fact that the consent to
operate from the State Pollution Board can only be
obtained after the grant of EC. It is seen that in the
instant case of 82 Lol holders the MoEF&CC has taken
more than 5 years to process the EC applications.
Even the State Govemment has taken more than 12
months to forward the replenishment study reports to

the MoEF&CC a pre-requisite for processing the EC
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applications. Keeping in view the ground realities as
observed from the records relating to processing of EC
applications it is impossible for the Lol holders, present
as well as future, to adhere to the time limit of 12/13
months. Conseguently legal river sand mining of mining
leases of 100 hectares cannot take place in the State.
In the circumstances it is imperative that the State of
Rajasthan reviews the provision of Rule 5(4). At best,
time limits can be fixed for submission of application for
EC from the date of issue of Lol and the period within
which Lol holder is required to execute the lease
agreement from the date of issue of EC as the Lol
holder has no control on the time taken by the
concerned Central and State authorities to process the

EC application.

PERIOD OF MINING LEASE TO BE GRANTED TO
THE LOlI HOLDERS AND THE TERMS AND
CONDITIONS FOR PAYMENT OF ROYALTY AND
OTHER CHARGES AND CONSTITUTION OF AN
EMPOWERED COMMITTE TO CONSIDER AND
SETTLE THE CLAIMS OF LOI HOLDERS

10. i) The State of Rajasthan has issued Lols to

105 successful bidders. Thereafter some of the Lols
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were cancelled by the State as well as the National
Green Tribunal. While the fulfilment of condition of
submission of EC under notification dated 14.9.2006 of
MoEF&CC was pending and consequently execution of
lease deed was also pending the Lol holders who had
applied for EC (82 nos.) were given permission to
undertake mining in terms of the notification dated
21.6.2012 as permitted, initially by the Hon'ble High
Court of Rajasthan and then by this Hon'ble Court as an
interim measure as mining activity cannot be totally kept
in abeyance. This TWP was availed by most of the Lol
holders from December 2013 and till this Hon'ble Court
by order dated 16.11.2017 restrained with immediate
effect all Lol holders from carrying out mining of sand
unless scientific replenishment study i1s completed and
EC is granted. This special permission (TWP) from
2013 to 2017 was available only to the 82 Lol holders,
The conditions under which the Lol holders were
allowed to operate the TWP included linking of
payments committed in relation to the offers in the bid

document. The TWP also included a condition that in
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case of rejection of EC by MoEF&CC of the Lol holder
the working permission too shall be considered as
cancelled. Further the Lol holders were permitted to
operate the TWP only within the proposed mining lease

that has been bid by the respective Lol holders.

ii)  The submission of the Lol holders is to treat the
period of Temporary Working Permit under the
provision of notification dated 21.6.2012 independent of
the 5 year lease period as per the conditions in the
tender notification. However according to the State
Government the period of TWP has to be treated as
part of the total five year lease period permissible as in
the tender notification. The Lol holders during the
meeting with the CEC indicated that they are agreeable
for treating the actual period of working under TWP as
part of the lease period provided the amounts collectad
by the State Govemment in excess of the payments to
be made as per the notified lease conditions are
refunded/adjusted towards the payments due from Lol

holders on execution of the lease deed. The State
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Government in SB Civil Writ N0.8628/2017 has agreed
to refund the amount charged in addition to what would
have been payable in case of grant of lease. Whatever
extra premium paid by the petitioners or any other
amount recovered from them  would Dbe

adjusted/refunded.

iii) According to the Lol holders the amounts
collected under the following heads are not payable as
per the nofified lease conditions and are to be
refunded/adjusted towards any dues from Lol holders.
The details in this regard are discussed below under

relevant heads:

Minimum monthly royalty —

Under the Act and the Rules royalty is payable on the
mineral actually removed. The State Government
instead arbitrarily fixed a minimum monthly royalty
payable by each Lol holder irrespective of the quantity
of sand actually mined whereby the Lol holder is
required to pay rovalty amount even if actual royalty on

the mineral removed is less than the minimum monthly
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royalty fixed. The main grievance of the Lol holder is
that there was no such requirement in the tender
conditions which were notified. Because of the huge
financial burden that this new condition entailed as
many as 27 Lol holders surrendered their TWPs. The
Lol holders cited the example of Kotputli Lease where
the lease premium for five years was Rs.2.08 crores
while the minimum monthly royalty payable was Rs.1.92
crores and the actual royalty on mineral removed was
only Rs.22 28 lakhs per month (maximum).

Additional 25% premium =

As per the original tender conditions the Lol holder is
required to initially deposit 25% of the premium offered
by the Lol holders and the balance of 75% is to be
deposited at the time of execution of lease agreement.
However at the time of commencement of work under
TWP the Lol holders were asked to deposit an

additional 25% of the premium amount.
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Advance monthly premium -

Apart from the additional 25% premium the Lol holder
under the TWP was required to pay an advance
monthly premium.

In this way the total amount deposited by Lol holders as
premium under the TWP added upto more than the
lease premium of five years.

Penalty for extending Lol period =

As per Rajasthan Minor Mineral Concession Rules,
1986 the Lol holder was required to pay a penalty at the
rate of 6% of the annual dead rent for delay in
execution of lease agreement. This rate has been
enhanced to 10% with effect from 1.3.2017 under the
Rajasthan Minor Mineral Concession Rules, 2017 and

15 still being demanded.

The Lol holders have claimed that the excess amount
paid so far under the above heads works out to about
Rs.8,13,9239,473.00. A table showing the details of the

excess amount paid by the Lol holders is at Annexure
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R 17 to this Report. The correctness and authenticity of

the same has not been verified by CEC.

iv)  Itis for the consideration of this Hon'ble Court that
if the actual working period under TWP is treated as
part of lease period of 5 years then in that case the Lol
holders who will be executing the lease with the State
Government for the remaining period out of the 5 years
will be required to pay royalty and other charges at the
same rate as are applicable and as provided in the
tender notification/notified lease conditions for the entire
five year period. Accordingly excess charges, if any,
collected would need to be adjusted/refunded by the
State. For this purpose it is suggested that the State
Government may set up an Empowered Committee
headed by the Chief Secretary to consider and settle
the claims of the Lol holders within a penod of six
months from the date of order of this Hon'ble Court.
However, those of the Lol holders who fail to execute
the lease agreement will not get the benefit of this

reassessment of the dues. The lease agreements are
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required to be executed in respect of the balance period
after deducting the actual period of working under TWP

in respect of each of the Lol holder/prospective lessee.

PENAL ACTION PROPOSED FOR UNDERTAKING
ILLEGAL MINING OF SAND IN VIOLATION OF THIS
HON'BLE COURT ORDER DATED 16.11.2017
RESTRAINING SAND MINING OPERATIONS IN
RAJASTHAN.

i} This Hon'ble Court had by order dated 16.11.2017
restrained with immediate effect all the 82 mining
lease holders from carrying out mining of sand
unless a scientific replenishment study is completed
and EC is granted or rejected. The collection of
sand in the State was about 57 MMT per annum
(2016-17). As against this the collection of sand
during 2019-20 has fallen steeply to 5 MMT per
annum. A copy of the statement showing the year-
wise sand production figures during the year 2011-
12 to 2020-21 as made available by the State
Government is seen in  ANNEXURE 12 to this
Report. According to the State Government only

about 25-30% of the demand is fulfilled from lawful
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mining activities. The resultant gap is the main
driving force behind illegal sand mining activities. In
fact legal rniver sand mining to a large extent has
come to a halt in Rajasthan. According to DGP
Rajasthan the ban on mining of sand on 16.11.2017
has widened the gap in demand and supply and led
to evolution of illegal mining activity into an
organized criminal activity creating a new type of
mafia in the State. There is sharp erosion of
credibility of public servants including police and
there were increasing incidents of assault on them.
There was patronage of influential and powerful
persons for illegal mining of sand. A note in this
regard submitted by the DGP Rajasthan to CEC is
enclosed as ANNEXURE- R 18 to this Report.

ii)The Government of Rajasthan has fumished the
list of action taken against illegal mining,
transportation and storage of sand in the State for
the period from 17.11.2020 to 30.11.2020. As per
this statement penalty totaling to Rs.252.36 crores

has been demanded out of which Rs.205.47 crores
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has been recovered. A copy of the Statement in this

regard 15 enclosed as ANNEXURE- R 20 to this

Report

iii)  In addition to the penalty of Rs.252.36 imposad
above the following penal action has also been
taken:

a) While analyzing the online e-ravanna report
of the e-ravannas generated by six lessees
faling in th ara of jurisdiction of Assistant
Mining Engineer, Gotan (Nagaur)
jurisdiction area, it was found that mine
lease owners were involved in grave
irregularities in mineral dispatch from mining
leases. Therefore, all these mine lease
owners were served legal notices on
4.2 2019 and after receiving the replies and
analyzing the e-rawanna reports based on
mineral dispatch by respective mine lease
owners, penalty of Rs.7,2595,039/- has
been imposed. The penalty imposition

orders have been challenged by respective
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mine owners before the Hon'ble High Court,
Jodhpur and stay orders on the recovery of
penalties have been issued by the Hon'ble

Court.

b) There are 46 existing mining leases for

mineral Bajri in Tehsil Riyanbari, District
Nagaur. Directorate, Department of Mines
& Geology, Udaipur undertook drone survey
of all the above mentioned 46 mining leases
and considering bulk density as 2.25 as per
Sand Mining Guidelines 2016 issued by
MoEF&CC, calculated the gquantity of
excavated mineral Bajri from all the mines
and directed Assistant Mining Engineer,
Gotan to undertake physical verification of
the area falling under drone survey report
and impose penalty as per the provisions of
the Rules. In compliance, Assistant Mining
Engineer, Gotan undertook physical survey
of all the above mining leases and after

comparing the quantity calculated after
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physical verification and quantity of mineral
dispatched through e-ravannas, a total
difference of 881278.14 MT of mineral Bajri
was found. Thereafter, legal notices were
issued to mine lease owners and penalty of
Rs.30,84,47,349/- has been imposed.

¢} Similarly the Mining Engineer, Bhilwara and
Rajsamand have also taken action against
the erring lease holders and have imposed
penalties of Rs.2,62,75.838 and

Rs.6,61,04 420 respectively.

The penalties above at (a), (b) & (c) include
environmental damage charges as per orders passed
by the NGT in Nanga Ram Dangi case and the Hon'ble
High Court Jodhpur in DB Civil No. 42392019

Khemsingh vs State of Rajasthan.

iv) This Hon'ble Court may consider directing
lessees concerned to deposit penalty as
imposed by the State Government. This

Hon'ble Court may also consider directing the



80

State to conduct a drone survey within the next
six months in respect of all the remaining
Khatedari leases and recover the penalty and
value from all such lessees who are found to
be involved in illegal mining of sand.

While examining the problems of sand mining
in Rajasthan, CEC has come across order
dated 23.10.2020 issued by the Hon'ble High
Court of Rajasthan releasing 415 tractors with
trailers seized by various depariments of the
State for having used the same in the illegal
transport of the sand. It is to be noted that the
tractors do not have the licence to transport
any commercial goods and are meant to be
used for agncultural activities only. Such
enmasse release of tractors at one go without
collection of penalty and commensurate
security will only encourage the perpetrators of
this crime to further engage in illegal transport
may be by using some of the very same

tractors. A copy of the order dated 23.20.2020
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vi})

of Hon'ble High Court of Rajasthan is enclosed
as ANNEXURE R 20 to this Report.

Since the Lol holders in compliance of this
Hon'ble Court order dated 26.11.2017 have
stopped mining under TWP it may be difficult to
fix responsibility for illegal collection of river
sand in violation of the orders of this Hon'ble
Court. It has been reported that locals with the
support of criminal elements have engaged
themselves in the large scale illegal collection
and trade of river sand. This extraordinary
situation of rampant illegal river sand mining
with impunity calls for extraordinary measures.
Therefore all such persons from whom vehicles
and sand have been seized should be issued
contempt of court notice for having disobeyed
the order dated 26,11,2017 of this Hon'ble
Court. On getting their response those who
are found guilty of violation of this Hon'ble
Court order should be directed to pay penalty

at the rate of Rs.10 lakhs for each of the seized
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vehicle irrespective of its size and pay Rs.5
lakhs per cubic meter of sand seized. This
penalty will be in addition to what has already
been ordered/collected by the State agencies
as penalty/compensation. This is one effective
and practical way of recovering at least part of
the wvalue of the illegally collected and
transported river sand and it will also deter
people in future from disobeying this Hon'ble

Court's order.

PREPARATION AND AFPPROVAL OF DISTRICT
SURVEY REPORT AND ITS IMPLEMENTATION

i) The Sustainable Sand Mining Management
Guidelines, 2016 of MoEF&CC states that river / natural
resource must be utilised for the benefit of the present
and future generations in an environment friendly
manner following scientific pnnciple. Accordingly the
river resources should be prudently developed and
managed. The Preparation of District Survey Report is

an important first step in this regard.
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i) The 2016 Guidelines lays down the structure and
the processes in the preparation of the DSR and among
others a most important prescription in this regard is
bench marking the depth of the river channel with
respect to the mean sea level and below which no
mining of sand is permitted irrespective of the depth at
which river sand is available. The quantity of sand
available for extraction annually in the rivers of each of
the districts in India is available in the DSR of the

concerned district.

In the above context MoEF&CC has to ensure that —

a) all the Districts in the country have prepared a
District Survey Report in respect of river sand
after strictly following the 2016 Guidelines
issued by MoEF&CC;

b) all the DSRs are scrutinised and approved at
the Regional Office of MoEF&CC;

¢) the decision of SEIAA and EAC are based on

the DSR;
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d)

the contents of the approved reports are
scrupulously followed at the time of grant of EC
to the Lol holders without requiring them to
supply fresh data on the quantity of sand
available over and above what is given in the
DSR as otherwise the DSR becomes
irrelevant; and

the DSR are updated every five years based
on replenishment study reports of intervening

period.

This Hon'ble Court may consider directing the MoEF&CC

to follow the course of action suggested above and to begin

with submit a compliance report to this Hon'ble Court in

respect of the State of Rajasthan within the next six months.

MEASURES TO OVERCOME ILLEGAL RIVER SAND
MINING AND TO PROMOTE LEGAL MINING OF SAND IN
THE STATE OF RAJASTHAN.

11.

i)

This Hon'ble Court in interim order dated

25.11.2013 has observed that mining activity cannot be

totally kept in abeyance. CEC in this context is of the

view that the practical and realistic approach to
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overcome the menace of rampant illegal mining of river
sand in Rajasthan is by making available adequate
guantity of sand from legal source. This is more so
considering that the main source of sand in the State is
river sand which caters to about 85-90% of the demand.
Pursuant to the order dt. 16.11.2017 of thie Hon'ble
Court grant of lease for river sand mining has come to a
stand still and which order made prior replenishment

study a pre-condition for grant of EC.

i)  The objective is to increase availability of river
sand from legal sources and so far between August-
October 2020 MoEF&CC has issued only 8 ECs’ to Lol
holders with annual mining permission for 12.504 MMT
against the annual requirement of about 70 MMT. In
the circumstances all pending applications for EC with
the MoEF&CC will have to be dealt with expeditiously if
rampant illegal mining is to come to an end. It may be
noted that out of 8 Lol holders who have received ECs
only 3 have cancelled the lease agreement with the

State Government.
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i) Keeping in view the special agro climatic
conditions prevalent in the state of Rajasthan and
considering that no regular replenishment 15 noticed
during monsoon and that District Survey Reports
(DSRs) as prescribed in the Sustainable Sand Mining
and Management Guidelines 2016 have been
submitted to the MoEF&CC and considering the
observation and recommendation in the CMPDI Study
Report, CEC suggests the following procedure in
respect of persons holding valid Lol for grant of sand
mining lease and EC for river sand mining in the State

of Rajasthan;

(a) The entire lease area along the river is
divided into five linear annual blocks having nearly
equal quantity of sand resource for annual
extraction during the 5 year period of lease. The
boundaries of the river to be leased for sand
mining are to be demarcated after following the
procedure laid down by the EAC in its meeting

held on 8™ Jan, 2018. An extract of the minutes
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dated 8.1.2018 is enclosed as Annexure R 21 to

this Report.

(b) During the course of mining 1/3 width of the
river in central part will be dugout all along the
length of the annual block without any gap to
maintain continuity of channel and the depth of
mining will be maintained at uniform 1 M until the
replenishment study is undertaken. The
remaining 1/3 width of the river on either side of
the river shall not be less than 7.5 M each and
which is the minimum width of safety zone

prescribed in the Mining Rules.

(c) MNo mining will be permitted during rainy

Season.

(d) No mining will be permitted below the river

water level.

(e) Sand is permitited to be collected only from

dry sand bars/ beds exposed above water level.
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(ff No sand will be collected from any of the
annual blocks from where sand has already been
mined during any of the 5 year period of the

lease.

(g) The lease condition shall include mandating
the lessee to undertake annual replenishment
studies over the entire period of the lease during
the monsoon season in respect of each of the
annual blocks already mined by the lessee and

make available the same to the state authorities;

(h) The result of replenishment study will be
used by the state authorities to update the District
Survey Report and to fix the annual permissible

limit in respect of such blocks in future.

(i) MoEF&CC shall issue within three months
EC to all the applicants having valid LOl and
whose applications were recommended by the
EAC during 2014-2016 prescribing appropriate

conditions.
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(il MeEF&CC shall prescribe  detailed
methodology for undertaking sand replenishment
study in consultation with CMPDI and the same
methodology shall be followed by the mining

lease holders.

(k} The total period of lease including the period

availed under TWP shall not exceed 5 years.

()  The lessees shall not sell and despatich the
mined sand directly from the river bed to customer
destinations.  Instead the lessee shall first
transport mined sand to the designated transit
depot to be maintained within & kms radial
distance from the river bank and sell and
despatch sand to customer destinations only from

the transit depot. This would entail the following:

Additional conditions to be incorporated in lease
agreement with a view to check illegal mining and
illegal transport of sand from river bed during the

period of lease;
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(1)

(i)

(iv)

(v)

(vi)

The ftransit depot shall be opened by the lease
holder only at sites / locations approved by the
DMG;

The maximum number of transit depots in respect
of each lease at any given point of time shall not
be more than three.

The river sand shall be weighed at mining site
using mobile weigh bridge before its dispatch to
the transit depot and a second weighment shall
be taken at the transit depot gate before the same
is unloaded. The difference in two weighments
shall not exceed 5%.

Only GPS (Global Positioning System) fitted
vehicles with RFID Tag (Radio Frequency
ldentification Device) are engaged in transport of
sand from the mining site to the transit depot.

The entire area of transit depot including the gate
and weigh bridge shall be brought under 24X7
CCTV coverage and CCTV data/recordings shall
be maintained for six months. No dispatch or

receipt of sand in the transit depot shall be made
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(wir)

(viii)

(ix)

(x)

if the CCTV system for any reason is not
functional.

For transport of sand, royalty paid e-ravannas
only shall be used and the e-ravannas shall not
be generated for quantity of sand less than the
load carrying capacity of the vehicle so used and
as certified by the RTO in the vehicles registration
document.

All transit passes (e-ravannas) are printed on
Indian Bank Association approved Magnetic Ink
Character Recognition code (MICR) paper. These
papers shall be supplied by the State government
with the seal and signature of the issuing
authority.

Mo tractor, not being registered as commercial
vehicles, shall be engaged for fransport of sand
from the mining site to the transit depot.

All the mining operations are integrated and

monitored through digital applications system.
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(i)

{iii)

(iv)

(v)

92

RECOMMENDATIONS

Considering that —

rivers in Rajasthan are ephemeral in nature and
sand in these rivers are not replenished annually;
average rainfall in the State is scanty and distribution
of rainfall within the state is not uniform,

non-issue of EC by MoEF&CC to the 53 Lol holders
out of the 65 Lol holders durnng 2014-16
notwithstanding the recommendation of EAC
constituted by the MoEF&CC led to delay in river
sand mining;

non-acceptance of the  suggestion and
recommendation of a reputed institution like Central
Mine Planning and Design Institute (CMPDI), by
MoEF&CC led to further delay in commencement of
legal sand mining in the State;

MoEF&CC sought fresh base line data from
remaining Lol holders after issuing EC in respect of

similarly placed 8 Lol holders;
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(vi)

{vii)

{vii)

(ix)

(i)

grant of Khatedari lease on large scale in agriculture
lands after the order dated 16.11.2017 of this
Hon'ble Court led to leaseholders getting a legal
foothold for extracting sand illegally from river bed;
the excess royalty collection contract system gave
impetus to illegal sand mining ;

the amendments to Rule 5 of RMMCR 2017
prescribing a time limit for submission of EC is not
realistic keeping in view the actual time being taken
for obtaining all necessary clearances ;

the period of mining of sand to underiake sand
mining by TWPs needs to be adjusted against the
five year lease period;

Lol holders working under TWP were required to pay
royalty and other charges in excess of the amounts
actually to be paid in terms of the lease conditions;
an Empowered Committee is to be constituted for
locking into the grievances of Lol holders with regard
to excess payment;

ilegal mining of river sand continued in violation of

this Hon'ble Courl order dated 16.11.2017 and
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Contempt of Court action is required to be initiated
against all such persons involved in illegal mining
and transportation in violation of this Hon'ble Court's
order;

(xiii) the District Survey Reports have been prepared by
the State Government in terms of Sustainable Sand
Mining and Management Guidelines 2016 with a
view to ensure scientific mining;

(xiv) the commencement of legal mining of river sand is
necessary to overcome the illegal river sand mining
in the State of Rajasthan; and

(xv) effective measures are required to be put in place for
ensuring regulation of river sand mining at

sustainable levels.

The following is recommended for the kind

consideration of this Hon'ble Court:

A. All the Khatedari leases located within 5 kms from
the river bank as well as leases where violation of
the lease conditions including misuse of e-

ravannas are detected are terminated forthwith
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and the State Government shall not issue fresh
Khatedan leases except for Palaeo deposits in the
District of Binaker without the approval of this

Hon'ble Court.

. The State Government shall dispense with the

Excess Royalty Collection Contract system in
respect of any kind of sand mining leases
forthwith and the royalty shall be paid on line by
the lessee to the State Government and generate
royalty paid e-ravanna before transporting of sand

from the mining site;

. The MoEF&CC will issue EC in respect of all the

valid Lol holders recommended by the EAC in its
meeting held during 2014-2016 without insisting
on submission of scientific study report as a pre-
condition for grant of EC within a period of three
months. MoEF&CC shall also prescribe detailed
methodology in  consultation with CMPDI for
undertaking replenishment study during the
course of mining as discussed in para 11 (iii) of

this Report.
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D. River sand mining in Rajasthan is permitted to be

conducted after obtaining all statutory clearances
and payment of dues and applicable taxes
following the procedure listed in para 11 (iii) of this

report.

. The MoEF&CC shall arrange for scrutiny of the

DSR prepared as provided in MoEF&CC
Guidelines of 2016 and 2020 and the production
figures approved in the DSR are scrupulously
followed by the authorities under the EP Act 1986

while issuing the EC.

. The period of actual mining of sand under TWP

should be adjusted against the five year lease

period.

. Government of Rajasthan will constitute an

Empowered Committee headed by the Chief
Secretary to consider and settle claims of excess
payments collected from the Lol holders during
the period of working under TWP. The
Committee shall examine each of the cases and

take a decision in this regard within a period of six



a7

months from the date of orders. Monthly progress

reports in this regard may be sent to CEC.

H. The State Government will auction the sand

mining leases after proper ground demarcation
and after assessing the extractable sand
resources as given in the approved DSR and after
obtaining no objection cerificates from all
concerned authorities. The sale of mining blocks
objected to by any of the government

departments shall not be pu up for tender/auction.

. State Government to review the amendments to

Rule 5(4) of RMMCR, 2017 so that it will not be
an impediment for execution of sand mining

lease.

. For brazen viclation of this Hon'ble Court order

dated 16.11.2017 exemplary penalty of Rs.10
lakhs per vehicle and Rs.5 lakhs per cu.m of sand
seized may be imposed as a deterrent. This will
be in addition to what has already been
ordered/collected by the State agencies as

penalty/compensation.
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K. State Government of Rajasthan is directed to
conduct drone survey in respect of all the
remaining Khatedari leases and complete the
same within the next four menths to assess the
Iirregularitias if any committed by them. A copy of

this Report may also be made available to CEC.

This Hon'ble Court may please consider the

above Report and may please pass approprate

M@aﬁw

Member Secr

orders in the matter.

December 23, 2020
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Head Office (Mines )

Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
B = Phone: 0141-2716814,2716813Fax: 0141-2716814

. |

Registered

File No F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775
OrderNo ) >3.2024/Mines/10884 Date: 16/06/2023
Unit Id : 11,957

M/s Vikrmaditya Rathore S/o Manmath Singh Rathore

Village, Shikhrani

Tehsil : Masuda District : Ajmer

E-Mail : ajmer2@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Nagar,
Tehsil-Masuda, District- Ajmer (M.L.No-119/2012).

Ref: (i) Your application dated 13/05/2023

(ii) Received on 13/05/2023

(iii) Received at Head office on 12/05/2023
Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Vikrmaditya Rathore S/o
Manmath Singh Rathore, a Mine of Minor Mineral having M.L.N0-119/2012 in
an area measuring 544.0300 Hectares at/near  Village-Nagar
,Tehsil-Masuda,District-Ajmer.

2 That this consent is valid for a period from 16/06/2023 to 26/07 /2023

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 2800000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 5

Signature Not Verified
Digitally signét by Khpm Chand
Gupta /

:38:59 IST

Date: 2023.06.1¢
Reason: SeIfAttd
Location:




Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775
OrderNo ) >3.2024/Mines/10884 Date: 16/06/2023
Unit Id : 11,957
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

14

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03.02.2022and SEIAA vide letter dated 10.05.2023 are
strictly complied with

That this consent is valid for production of Bajri(ROM) @ 2800000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate

That the consent to operate granted by State Board under Air Act, 1981
vide letter no. F(Mines)/ Ajmer(Masuda)/ 9(1)/2009-2010/6064-6068
dated 24.01.2023 shall be treated as null and void after this consent.

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within said lease without obtaining
prior consent of the State Board.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other law
/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal
time to time.
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775

OrderNo 5023.2024/Mines/10884 Date:  16/06/2023

Unit Id : 11,957

15 That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

16 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area

17 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body

18 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

19 That this consent to Operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any

20 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

21 That the lease shall not intersect the ground water table without
permission of CGWA.

22 This consent shall be subject to validity of mining lease.

23 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 2.8 Million TPA (ROM) from an effective mineable area
of 362.68 Ha. with maximum mineable depth of 3 meter or up to depth as
per replenishment study, whichever is less.

24 That all other general conditions enclosed as Annexure shall be strictly complied
with.

25 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

26 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775

OrderNo 5023.2024/Mines/10884 Date:  16/06/2023

Unit Id : 11,957

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

28 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above
Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh &
Bhilwara-please ensure compliance of conditions of Consent to Operate &Environmental
Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Mining
Engineer, Department of Mines Geology, Government of Rajasthan, Ajmer and Bhilwara
-To inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File .
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Masuda)/9(1)/2009-2010/1771-1775

OrderNo 5023.2024/Mines/10884 Date:  16/06/2023

Unit Id : 11,957
(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL), Ajmer and Bhilwara , To inform that this consent has been issued from the environmental
angle only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole
responsibility of the project proponent and the concerned departments

Group Incharge-Mines
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M/s. VIKRAMADITYA RATHORE

Plot No. 9-10, Mahaveer Godha Colony, Behind Pragya College, Bijainagar-305624, Distt. Ajmer (Raj.)
Lease Holder Khari & Mansi River, Teh, Hurda & Masuda

Q.
f 4!\0: Mining [ngineer, Date J!RLR—'-,-?&R'

Department of Mines & Gealogy.
Bhilwam

Subject:-  Request for executing rider agreement for the remaining lease period as per Rule
9(4) of RMMCR,
Reference:- 1. Lease deed dated zaiglza\y
2. Environment Clearance reinstate order Dated 03.02.2022
Dear Sir,

This is with reference to the mining kease executed for the Baji mine located in Tehsil- Hurda Dist-
Rhilwara and Tehsil- Masuda, Bijainagar Dist- Ajmer with M. L. No. 11%/ 12. that the said lcase was executed
on2z)2{{ 'l'ill.l?-.l\ﬁ,&s per sanction order no. 10 (10) [wr/gi-2/201 1. Jaipur Dated 29\5| 2
That after grant of mining lease Hon'ble Supreme Court stayed aining of Bajri in Rajasthan on
16.11.2017 until replenishment study is produced before MoEF and fresh Environment Clearance in
granted by Ministry,
There after Hon'ble Supreme Court wide order dated 11,11.2021 directed MoEF to issuc Environment
Clearance w0 all valid LOVLeases and in compliance in the same order my Environment Clearance is
revoked on 03.02.2022,

Also there is need to revise my lease period as per rles 9(4) of RMMCR 2017 which states-

“period of lease may be extended equal to the period for which the mines remained closed (dis-

non) due to any court order and dead rent for such period shall not be chargeable.

“Provided that where lease remains closed due 1o nay fault en the part of the lease or where part

of lease was only closed, the period shall not be extended and dead rent shall be chargeable for

such period™
Therefore it is my humble request 1o kindly extend my lease period as par above mentioned

s ruly
AL o
Vikramaditya Singh Ruthore

|.case Holder
M. L. No. L19/12

provision and execute rider agreement for the remaining lease period.
Thanking You

Cnclosure:

. Copy Agreement

2. Copy of Supreme Court order 11.11.2021
3. Copy of revoke order 03.02.2022

Copy 102
1. The additional Chief Secretary. Department ol Mines, Scerewrint. Jaipur
The director, Depanment of Mines & Geology, L daipur

=
3. The Juint Secretary. Depariment of Mines & Geology. Sceretariat, Jaipur



F. No. J-11015/41312013-1A.11 (M)
G uvernment of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

Ahdran

Indira Paryavaran Bhavan
» Prithvi Wing, 2™ Floor, Aligan;.
JorBagh Road, New Delhi-110 003

Dated. 3rd February, 2022
To,
M/s Vikramaditya Rathore
230, Rajput Basti, Village—Shikhrani
istrict-Ajmer,
Rajasthan, Pin-305 624,

)
Subject: Corrigendum w.rt EC dated 25.02.2016 for Mining of Bajri (Minor
Mineral) with proposed production capacity of 2.8 Million TPA (ROM) by M/s
Vikramaditya Rathore, located at village(s)- Jalkhera, Murayala, Kherjari,
Gajsinghpura, Chatarpura, Devpura, Jaisinghpura, Nanga Ji ka khera, Borkhera,
Suras, Balapura, Bhairu khera, Patiyo ka Khera, Gulabpura Ditiya, Hurda Seja,
Lamba, Agucha Pratham, Kaniya, Aamliyas, Anandipur, Amartiya, Bhairukhera
fAgucha, Sareri, Kanwaliyas, Rupaheli Pratham, Sultanpura, Bhojras, Tehsil-
Hurda; District: Bhilwara.apd villaga(s) Jaliya-Z, Nagar, Jaliya-3, Chausla, Tehsil-
Masuda; District: Ajmer, Rajasthan (ML Area 544.03ha)- regarding

Sir,

This:has reference to the online proposal no: IARJMINIZ0592/2013 of M/s
Vikramaditya Rathore for which Environmental Clearance (EC) was granted on
25.02.2016 for Mining of Bajri (Minor Mineral) with proposed production capacity of 2.8
Million TPA (ROM) in the mirg lease area of 544.03ha, located at village(s)- Jalkhera,
Murayala, Kherjari, Gajsinghpura, Chatarpura, Devpura, Jaisinghpura, Nanga Ji ka

' «hera, Borkhera, Suras, Balapu:a, Shairu wieia, Palyo ka “hera, Culatpura Ditiya,
Hurda Seja, Lamba, Agucha Pratham, Kaniya, Aamlyas, Anandipur,. Amartiya,
Bhaurukhgéra /Agucha, Sarer, Kanwaliyas, Rupaheli Pratham, . Sultanpura, Bhojras,
Tehsil- Hurda; District: Bhilwara and village(s) Jaliya-Z, Nagar, Jaliya-3, Chausla.
Tehsil-Masuda; District: Ajmer, Rajasthan.

o
2. The above said Environmental Clearance (EC) was kept in abeyance vide letter
dated 14:12.2017 in pursuance to Hon'ble Supreme Court vide its judgment dated
16 11.2017 in the matler of SLP(C) No.34134 of 2013 (State of Rajasthan Vs Nature
Club of Rajasthan) restrained all the 82 mining leases or quarry holders from carrying
out mining of sand and Bajri unless a scientific Replenishment study is completed.

3. Department of Mines apd Geology, Rajasthan issued Rajasthan Minor Mineral
Concession Rule, 2017 (RMMCR, 2017) on 1.3 2017 That Rule 5 (4) of RMMCR, 2017

v
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provides for completion of all formalities by LOI Holder and execution of lease within 13
months from the notification of the Rules i.e. from 1.3.2017. River sand mining leases in
Rajasthan were issued LOI in year 2013 and by virtue of Hon'ble Supreme Court order
dated 25.11.2013, 82 Lol holders (out of 105) were issued temporary work permit
without EC. Hon'ble Supreme Cour: in SLP 10587/2019 gave judgement on 11.11.2021
and directed State government to amend Rule 5(4) as per finding of Central
Empowered Committee. In compliance of the above mentioned judgement; Rajasthan
Government issued a Gazette notification on 16.11.2021 and extended validity of Lol to
68 months from issuance of rule i.e. 1.3.2017. Therefore, as per notification dated
16.11.2021 Lol is valid till 31* October 2022,

= In pursuance to the directions of Hon'ble Supreme Court, the environmental
clearance granted to 12.mining leases were kept in abeyance vide letter dated
14.12.2017 till Scientific Replenishment Study is submitted and further decision is taken
by the Ministry on the EC application.

S. In the meantime, Ministry lifted abeyance for 3 ECs in the year 2020, which was
extended till 31.03.2022,

6. Hon'ble Supreme Court vide order dated 11.11.2021in the Interlocutory
Application No.29984 of 202% in Special Leave Petition (Civil) No. 10587 of 2019 Bajn
Lease Lol Holders Welfare Society Vs Ors considered the report submitted by CEC , in
which the relevant recommendations are as follows

“The MOoEF&CC will issue EC in respect of ali the valid Lol holders
recommended by the EAC in its meeting held during 2014-2016 without insisting
on submission of scientific study report as a precondition for grant of EC within a
period of three months, MoEF&CC shall also prescribe detailed methedology in
consultation with CMPDI for undertaking replenishment study during the course
of mining as discussed in para 11 (iif) of this Report”

[
Hon'ble Supreme Court has approved the recommendations made by the CEC
for implementation forthwith.

7. Central Mine Planning and Design Institute (CMPDI) has prescribed the detailed
methodology for undertaking seplenishment study. A copy of report is enclosed. Project
proponent is directed to camry out replenishment studies as per the methodology
prescribed by CMPDI and under the overall supervision, monitoring and control of the
Stale Mining Department. The State Mining Depantment shall ensure strict adherence
to the procedure and methodology prescribed by CMPDI for conducting replenishment
study and ensure that such replenishment study report is submitted at the presribed
time as mentioned in the report of CMPDI and that appropnale necessary action is
taken based on such replenishment study report.

8. In compliance to Hon'ble Supreme Court order dated 11.11.2021, the Ministry of
Environment, forest and Climate Change has examined the proposal in accordance
with the Environmental ‘mpact Assessment Notification, 2006 and further amendments

AR
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thereto; and hereby decided to revoke the Ministry of Environment, Forest and Climate
Change (MoEF&CC) abeyance letter dated 14,12.2017. All terms and conditions of EC
letter dated 24.02.2016 shall remain same in addition to additional Specific Conditions,

and Standard Conditions.

A. Additional Specific Conditions

() PP shall implement the conditions prescribed in Enforcement & Monitoring
Guidelines for Sand Mining 2020, as applicable for PP and also SoP issued by the
Rajasthan State Government for prevention of illegal river sand mining in the state; (ii)
Replenishment study report- Central Mine Planning and Design Institute (CMPDI) has
prescrbed the detailed methodology for undertaking replenishment study. A copy of
report is enclosed. Project proponent is requested to submit the replenishment study
report in one year, as per methodology prescribed by CMPDI, (iii) Permissible Mining of
River Bed Material (Sand/Bajri) shall be limited to 2.8 Million TPA (ROM) from an
effective mineable area of 544.03ha with a maximum mineable depth of 1 meter. The
permissible minable material of 2.8 Million TPA (ROM) will be valid till one year from the
day of issuance of the EC and (xiv) For subsequent period, PP shall submit fresh
annual replenishment stidy*to MoEF&CC for amendment in EC for mineable quantity
and maximum permission depth for mining based on the scientific findings of
replenishment study Such study shall be placed before EAC for appraisal for next three
years to assess rate of deposition and accordingly, mineable production capacity and
depth can be prescribed based on trends analysis, provided it is found scientifically
satisfactory by the EAC The placing of the study report before EAC is mandatory for

initial three years.

R
-

B. Standard conditions
I, Statutory compliance

The EC granted to the projecl/ activity 1s strictly under the provisions of the EIA
Notification, 2006 and its amendments issued from time to time. It does not
tantamount/ construe to approvals/ consenl’ permissions elc. required to be
obtained or standards / conditions to be followed under any other Acts/ Rules/

Subordlnate leguslaf' ons. etc., as may be applicable to the project

This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of

Law Common Cause Conditions as may be apphcable

1)

2)

The Project proponent complies with all the statutory requirements and judgment
of Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114
of 2014 in matter“of Common Cause versus Union of India & Ors before

commencing the mining operations

3}

The State Government concerned shall ensure that mining operation shall not be
cemmenced till the entire compensation levied, if any, for illegal mining paid by
:.neProject Proponent through their respective Department of Mining & Geology in

4)

e me———



o)

6)

7)

8)

strict compliance of Judgment of Hon'ble Supreme Court dated 2nd August, 2017

in Writ Petition {Civil) No. 114 of 2014 in matter of Common Cause versus Union
of India &Ors. e

The Project Proponent shall follow the mitigation measures provided in
MoEFCC's Office Memorandum No. Z-11013/57/2014-1A.11 (M), dated 29th
October, 2014, regarding “Impact of mining activities on Habitations-Issues
related to the mining Projects wherdin Habitations and villages are the part of

mine lease areas or Habitations and villages are surrounded by the mine lease
area”.

The Project Proponentshall obtain necessary prior permission of the competent

authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

A copy of EC letter will be provided to concemed Panchayat / local NGO elc. by

PP. if any, from whom suggestion / representalion has been received while
processing the proposal

The Project Authorities*should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in
vernacular language of the concemed area The advertisement shall be done
within 7 days of the issue of the clearance letter mentioning that the instant
project has been accorded EC and copy of the EC letter is available with the
State Pollution Control Board/Committee and web site of the Ministry of
Environment, Forest and Climate Change (www.parivesh.nic.in). A copy of the
advertisement may be forwarded to the concerned MoEFCC Regional Office for
compliance and records:

'
'

1. Alr quality monitoring and preservation

9)

10)

The Project Proponent shall install a minimum of 3 (three) online Ambient Air
Quality Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind
direction based on long term climatological data about wind direction such that an
angle of 120° is made between the monitoring locations to monitor eritical
parameters, relevant for mining operations, of air pollution viz, PM10, PM2.5,
NO.?. CO and SO; etc. as per the methadology mentioned in NAAQS Notification
No, B-29016/20/90/PCl/I, dated 18.11.2009 covering the aspects of transportation
an& use of heavy machinery in the impact zone, The ambient air quality shall also
be monitored at prominent places like office building, canteen etc. as per the site
condition to ascertain the exposure characteristics at specific places. The above
data shall be digitally displayed within 03 months in front of the main Gate of the
mine site.
! A
Efféctive safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction etc.) shall
be carried out in areas prone to air poliution wherein high levels of PM10 and
PM2.5 are evident such as haul road, loading and unloading peint and transfer
points. The Fugitive dust emissions from all sources shall be regularly controlled
by installation of required equipment/ machineries and preventive mr.intenance.
Use of suitable water-soluble chemical dust suppressing agents ma:, be explored

41
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for better effectiveness of dust control system. It shall be ensured that air pol/lutfon
level conform to the-standards prescribed by the MoEFCC/ Central Psilution
Control Board.

. Water quality monitoring and preservation

11)

12)

13)

14)

Regular monitoring of the flow rate ofdhe springs and perennial nallahs flowing in
and around the mine lease shall be carried out and records maintain. The natural
waler bodies and or streams which are flowing in an around the village, should
not be disturbed. The Water Table should be nurtured so as not to go down below
the pre-mining period. In case of any water scarcity in the area, the Project
Proponent has to provide water to the villagers for their use. A provision for
regular monitoring of water table in open dug wall located in village should be
Incorporated to ascertain the impact of mining over ground water table. The
Report on changes in Ground water level and quality shall be submitted on six-
monthly basis to the Regional Office of the Ministryy, CGWA and State
Groundwater Department / State Pollution Control Board.
o

Project Proponent shall regularly monitor and maintain records w.r.t, ground water
level and quality in and around the mine lease by establishing a network of
existing wells as well as new piezo-meter installations during the mining operation
in consultation with Central Ground Water Authority/ State Ground Water
Department. The Report on changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office of the Ministry. CGWA and
State Groundwater Department / State Pollution Control Board.

The Project Proponent"s'hall undertake regular moniloring of natural water course/
water resources/ springs and perennial nallahs existing/ flowing in and around the
mine lease and maintain its records. The project proponent shall undentake
regular monitoring of water quality upsiream and downstream of water bodies
passing within and nearby/ adjacent to the mine lease and maintain its records.
Sufficient number of gullies shall be provided at appropriate places within the
lease for management of water. PP shall carryout regular monitoring w.rt. pH and
included the same in Jnonitoring plan. The parameters to be monitored shall
include their water quality vis-a-vis suitability for usage as per CPCB criteria and
flow rate. It shall be ensured that no obstruction and/ or alteration be made 10
water bedies during mining operations without justification and prior approval of
MoEFCC. The menitoring of water courses/ bodies existing in lease area shall be
carried out four times in a year viz. pre- monsoon (Apri-May), monsoon (August),
post-monsoon (November) and winter (January) and the record of monitored data
may be sent regularly to Ministry of Environment, Forest and Climate Change and
its Regional Office,. Gentral Ground Water Authority and Regional Director,
Central Ground Water Board, State Pollution Control Board and Central Pollution
Control Board. Clearly showing the trend analysis on six-monthly basis.

Project Proponent shall plan, develop and implement rainwater harvesting
measures on long term basis to augment ground water resources in the area in
consultation with Central Ground Water Board/ State Groundwater Department. A
report on amount of water recharged needs to be submitted to Regional Office
MoEFCC annually.

-
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15) Industrial waste water (workshop and waste water from the mine) should be
properly collected and treated so as to conform to the notified standards =
pres-.ribed from time to time. The slandards shall be prescribed through Consent }
to Operate (CTO) issued by concerned State Pollution Control Board (SPCB). |

The workshop effluent shall be treated after its initial passage through Oil and
grease trap,

it _
18)  The water balance/water auditing sh be carried out and measure for reducing .
the consumption of water shall be taken up and reported to the Regional Office of !
the MoEF&CC and State Pollution Control Board/Committee. ) k

V. Noise and vibration monitoring and prevention

17)  The illumination and sound at night at project sites disturb the villages in respect
of both human and anigal population. Consequent sleeping disorders and stress
may affect the health in the villages located close to mining operations.
Habitations have a right for darkness and minimal noise levels at night. PPs must
ensure that the biclogical clock of the villages is not disturbed; by orienting the

floodlights/ masks away from the villagers and keeping the noise levels well within
the prescribed limits for day /night hours.

18) The Project Proponent shall take measures for centrol of noise levels below 85
dBA in the work environment The workers engaged In operations of HEMM., elc.
should be provided with*sar plugs /muffs All personnel including laborers working
in dusty areas shall be provided with proteclive respiratory devices along with i
adequate training, awareness and information on safety and health aspects. The ' | <
PP shall be held responsible in case it has been found that workers/ personals/ ,E
labprers are working without personal proledive equiprmenl. f

V. Mining plan

19) The Project Proponert shall adhere to the working parameters of mining plan
which was submitted at the time of EC appraisal wherein year-wise plan was

mentioned for total excavation i.e. quantum of mineral, waste, over Burden, inter E?
burden and top sail ate  No change in basic mining proposal like mining
technology, total excavation, mineral & waste production, lease arza and scope P‘

of working (viz. method of mining, overburden & dump management. 0.8 &
dump mining, mineral iranspontation mode, ultimate depth of mining etc.) shall not
be .carried out without prior approval of the Ministry of Environment, Forest and
Climate Change, which“entail adverse environmental impacts, even if it is a part
of approved mining plan modified after grant of EC or granted by State Govt in v
the form to Short Term Permit (STP), Query license or any other name, i

VI.  tand reclamation

3
20) The reject/waste generated during the mining operations shall be stacked at
earmarked waste dump site{s) only. The physical parameters of the wasle dumps
like height, width and”angle of slope shall ba governed as per the approved
Mining Plan as per the guidelines/circulars issued by DGMS w.rt. safety in mining
~ operations shall be strictly adhered to maintain the stability of waste dumps. im
,| : t
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VL. Transportation

21)

22)

Vill. Green Belt

23)

No Transportation of th2 minerals shall be allowed in case of roads passing
through villages/ habitations. In such cases, PP shall construct a ‘bypass' road for
the purpose of transportation of the minerais leaving an adequate gap (say 'at
least 200 meters) so that the adverse impact of sound and dust along with
chances of accidents could be mitigated. All costs resulting from widening aqd
strengthening of existing public roa network shall be borne by the PP in
consultation with nodal State Gowt. Department. Transportation of minerals
through road movement in case of existing village/ rural roads shall be allowed in
consultation with nodal State Govt. Department only after required strengthening
such that the carrying capacity of roads is increased 1o handle the traffic load. The
pollution due to transportation load on the environment will be effectively
controlled and water sprinkling will also be done regulary. Vehicular emissions
shall be kept under control and regularly monitored  Project should obtain
Pollution Under Control (PUC) certificate for all the vehicles from authorized

pollution testing centers.

The Main haulage road within the mine lease should be prowided with a
permanent water sprinkling arrangement for dust suppression. Other roads within
the mine lease should be wetted regularly with tanker-mounted water sprinkling
system. The other areas of dust generation like crushing zone, matenal transfer
points. material yards efc. should invariably be provided with dust suppression
arrangements. The air pollution control equipments like bag filters, vacuum
suction hoods, dry fogging system etc shall be installed at Crushers, belt-
conveyors and other areas prone to air pollution. The belt conveyor should be
fully covered to avoid generation of dust while transponation. PP shall take
necessary measures to avoid generation of fugitive dust emissions.

e

The Project Proponent shall undertake ail precautionary measures for
conservation and protection of endangered fiora and fauna and Schedule-l
species during mining operation. A Wildlife Conservation Plan shall be prepared
for the same clearly delineating action to be taken for conservation of flora and
fauna. The Plan shall be approved by Chief Wild Life Vvarden of the State Govt

IX. Public hearing and hdman heaith issues

24)

25)

AN

Project Proponent shall make provision for the housing for workers/labors or shall
construct labor camps withiri/foutside (company owned land) with necessary basic
infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche for kids etc The housing may be
provided in the form of temporary structures which can be removed after the
completion of the project related infrastructure. The domestic waste water should

be treated with STP inorder to avoid contamination of underground water,

The activities proposed in Action plan prepared for addressing the issues raised
during the Public Hearing shall be completed as per lhe budgelary provisions
mentioned in the Action Plan and within the stpulated time frame. The Status

-
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Report on implementation of Action Plan shall be submitted to the concerned
Regional Office of the Ministry along with District Administration.

X. Miscellaneous

28) The Project Proponent shall prepare digital map (land use & land cover) of the
entire lease area once in five years purpose of monitoring land use pattern and
submit a report to concerned Region8l Office of the MoEF&CC.

27) The Project Authorities should inform to the Regional Office regarding date of
financial closures and*final approval of the project by the concerned authorities
and the date of start of land development work.

28) The Project Proponent shall submit six monthly compliance reports on the status
of the implementation of the stipulated environmental safeguards to the MOEFCC

&its concerned Regional Office, Central Pollution Control Board and State
Pollution Control Board.

29) A separate 'Environmental Management Cell' with suitable qualified manpower
should be set-up under the control of a Senior Executive. The Senior Executive
shall directly report to Head of the Organization, Adequate number of qualified

Environmental Scientists and Mining Engineers shall be appointed and submit a
report to RO, MoEFCC,

30) The concerned Regional Office of the MoEFCC shall randomly monitor
compliance of the stipulated conditions. The project authorities should extend full

cooperation to the MoEFCC officer(s) by furnishing the requisite data / information
/ monitoring reports,

31) The mining lease holders shall, after ceasing mining operations, undertake re-
grossing the mining area and any other area which may have been disturbed due
to their mining activities and restore the land to a condition which is fit for growth
of fodder, flora, fauna etc.

9. The Ministry or any,,other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

10. Concealing factual data. or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attracts action under the provisions of Environment (Protection) Act,
1986. -

11. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules made there under and also
any other orders passed by the Hon'ble Supreme Court of India/ High Court and any
other Court of Law relating to the subject matter.
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12 Any 3ppeal against this environmental clearance shall lie with the Naytional Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Ac; 2010,

13.  This issues with the approval of Competent Authority.
Yours faithfully,

Encl:As above- . \ ol e

(Pankaj Verma)

Scientist ‘£’
COE! to: <A
1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New
Delhi-110 001 :

2 The Secretary, Department of Mines & Geology, Government of Rajasthan,
Secretariat, Jaipur,

3. The Secretary, Qeﬁpartmenl of Environment, Government of Rajasthan,
retariat, Jaipyr, ~*

Climate Change, Integrated Regional Office, Jaipur, A-209 & 218, Aranya
Bhawan, Mahatma Gandhi Road, Jhalana Institutional Area, Jaipur — 304002,
Rajasthan,

7. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-1 10032

8  The Member Secretary, Central Ground Water Authority, 18/11 Jam Nagar
House, Man Singh Road, New Delhi-1 10011

10. The Controller General, Indian Bureay of Mines, Indira Bhavan, Civil Lines,
Nagpur-440 001

1. The District Collector, Ajmer District, Government of Rajasthan.
12. Guard File, 2

13. MoEF&CC Website QJ ]U'\%?J

(Pankaj ve a)
Scientist 'E’
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Head Office (Mines )

Rajasthan State Pollution Control Board

T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

P W~

B = Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Ajmer(Bhinay)/5804(1)/2023-2024/328-332

OrderNo  5023-2024/Mines/10826 Date:  19/04/2023

Unit Id : 122,068
M/s M/s Abhimanyu Choudhary

C-57, Hanuman Nagar, Vaishali Nagar, Jaipur, Rajasthan, Jaipur

E-Mail : mandalbajri@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Bhinay,
District- Ajmer (M.L.No-M1.N0.196/2012).

Ref: (i) Your application dated 03/04/2023
(ii) Received on 03/04/2023
(iii) Received at Head office on 01/04/2023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. M/s Abhimanyu Choudhary, a
Mine of Minor Mineral having M.L.No-MLNo0.196/2012in an area measuring
342.0800 Hectares at/near Village- ,Tehsil-Bhinay,District-Ajmer.

2 That this consent is valid for a period from 19/04/2023 to 29/03/2024

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 5200000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 4

Signature Not Verified

Digitally sign vy Ong Prakash
Gupta
Date: 2023.04.19=#6:46:05 IST
Reason: SeIfAttd

Location:




Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered
File No F(Mines)/Ajmer(Bhinay)/5804(1)/2023-2024/328-332
OrderNo ) >3.2024/Mines/10826 Date: 19/04/2023
Unit Id : 122,068

5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

14

15

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03/02/2022 are strictly complied with.

That this consent is valid for production of Bajri @ 52lakh (ROM) Ton
per Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within said lease without obtaining
prior consent of the State Board.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other law
/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal
time to time.

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Bhinay)/5804(1)/2023-2024/328-332

OrderNo  5023-2024/Mines/10826 Date:  19/04/2023

Unit Id : 122,068

16 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area

17 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

18 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

19 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any

20 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season

21 That the lease shall not intersect the ground water table without
permission of CGWA.

22 This consent shall be subject to validity of mining lease.

23 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to 52 Lakh TPA(ROM) from an effective mineable area of 342.08
Ha. with maximum mineable depth of 1 meter

24 That all other general conditions enclosed as Annexure shall be strictly complied
with.

25 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

26 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Head Office (Mines )

_ Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

|/

Registered

File No F(Mines)/Ajmer(Bhinay)/5804(1)/2023-2024/328-332

OrderNo  5023-2024/Mines/10826 Date:  19/04/2023

Unit Id : 122,068

28 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Kishangarh-please ensure compliance of conditions of Consent to Operate &
Environmental Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer-To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments.

4 Master File .

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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F. No. J-11015/224/2043-1A. 11 (M)
5. I?? il Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
Indira ParyavaranBhavan
PrithviWing, 2™ Floor, Aliganj.
JorBagh Road, New Delhi-110 003

Dated: 3rd February, 2022

To,
Shr Abhimanyu Singh,

Pigt Mo, C-57, Hanuman Nagar,

Vaishali Magar, Jaipur {Rajasthan) - 302021

Subject: Mining of River Sand (Minor Mineral) with production capacity of 52
Lakhs TPA (ROM) by Lessee Shri Abhimanyu Singh, located near
village(s)-  Barli, MatajiKaKheda, DeoliyaKalan, GudaKhurd,
GudhaKalan, and Kitab, Tehsil Bhinay, District- Ajmer, Rajasthan (MLA:
342.08 ha)- Environmental Clearance — regarding

i,

This has reference o the proposal of Shri Abhimanyu Singh vide proposal no.

IARIMINRZEET2/2012 in respect of mining of Bajri (Minor Mineral} with proposed

capacity of 52 Lakhs TPA (ROM).The mining lease area is located in village(s) — Barli,

MatajiKakheda, DeoliyaKalan, GudaKhurd, GudhaKalan, and Kitab, Tehsi Bhinay,

District — Ajmer, Rajasthan in the mine lease area of 542 .08 ha. The Mining lease area

lies on River Khar This 15 a fresh mining lease applied for mining of mineral River

Sand The gecgraphical extends of mining lease area are: Labitude: 25"55°22.29"N to

25°52°30.84"N, Longitude: 74°42°19.90E to 74°53'16.88°E on survey of India lopo

sheel no 45K/9 45K713. The project is located in seismic zone-Il.

2. The Proposal was earlier appraised by the EAC inits meeting held during
December 22-23. 2014 wherein the Committee deferred the proposal and concluded
that the Project Proponent needs to revise the FIA/EMP Reporl and also sst nght the
deficiencies including details on well wisa ground water level data, occupational health
management plan. disaster management plan and Public Heanng Action Flan in
tabular form etc

3 The proposal of ToR was considered by the Expert Appraisal Committee in #s
10th mesting held during August 21st -23rd 2013 to delermine the Terms of Reference
(ToR) for underiaking detailed EIA study, The ToR was issued by MoEF vide lefter No
J11018/224/20131A1 (M) Dated 15th October 2013. The proponent submilted the
EIAEMP report online to miniskry for seeking environmental clearance after conducting
Public Hearing.

4, The mine lease area is 342.08 ha which is part of nver Khari. No forest land is
involved. The letter of Intent (LOI) for grant of mining lease for minor minaral sand,
Bajriover an area of 342 08 ha has been granted bv the Slale Government vide Urder



Y,

Nao. F 7(3) KhanfGroun-2/2013, dated 13th February 2013 The Mining Flan has been
approved oy SUFPDTG MINING ENGINEER, Depanment of Mines and Geology, Jaipur
Circle, Jodhpur e letter no. SME/JAIMPIBajri/F-287/13/3538 daed 28/06/2013.
Department of mires and geology, Rajasthan issued Rajasthan Minor Mineral
Concession Rule, 2017 (RMMCR.2017) on 1.3.2017 That Rulz 5 (4) of RMMCR, 2017
provides for completion of all formalities b',-' LN Holder and execution of lease within 13
months from the notification of the Rules ie. from 1.3.2017. Riversand mining leases in
Rajasthan were ssuad LOI in yaar 2013 and by virtuae of Hon'ble Suprame Count arder
dated 25.11.2013, 82 Lol holders {(oul of 105) were issusd tempur’ary_ wark permit
without EC. Hon'ble Supreme Court in SLP 10887/2019 gave judgemant an 11.11.2021
and directed State government to amend Hule 5{4) as per finding of Central
Empowered Committee. In compliance of the above mentioned judgement, Raasthan

Government issued a Gazétte notification on 16 112021 ahd éxténded validity of Lal o

68 months from issuance of ule e 1312017 Therefore as per notification daled
16.11.2021 Lol is valid till 31 October 2022

5. Method of mining will b opancast semi-mechanized mining. Excavation will be
camed cuf up to a maxamum depth 3 meters from surface of deposit and not less than
aone meter from the waler level of the Eharn over whichever is eached earler
Froponent infermed that 303 ha area will be usad for excavation The eevation is 396 —
371 mEL. Ground water depth is 8-10 m in pre- monscon and 6-8 m in pest -monsoon.
| olal water requirement for the project will be«12 KLD during Average demand and 15
KLD while peak demand including water demand for domestc purpose, dusl
suppression and plantation development which shall be met by tanker supply. MNo
groundwater intersection dunng the mining operations is envisaged

6 Project proponent reported that mining will be done leaving a salely distance
from th& banks e 7.5 m of the width of the nver from both the banks Mining will ba
done only during day time and compietely stopped in monsoon season. No mining will
be done n the zone of 45 m on eilher side of the structure/bnidge  Project proponent
reporled thal there will be construclion of temporary rest sheliers during operational
phase.

J Mineral will be transported through road. Frggecl progonent has made the traffic
Analysis survey and reported that no. of truck deployed will be 745 per day {20 tonnes
tapacty each) which increase 4470 PCUs per day, but the level of service (LOS)
remains as A" and "B". Project proponent reported that roads will be repaired regularly
and maintained In good condtion. A supervisar will be mainlained at the sensitive
places

B Project Proponent reporied thal there is no National Park, Tiger/Elepharnit
corridors, Migratory route for birds etc located within 10 km of the study area. Thara is
only ane protacted forast in 10 ki radius, There are no rare endemic, endangeraa
species and threatened species of flora found within the study area. One Schedule-|
fauna species, namely Indian Peafowl {Pavocnstalus) found in study area and its
conservation plan has been prepared and submitted for approval State Government of
Eﬁfﬂ;ihan vide letter dated 05.01 2015 confirmead thal the lease does not fall in Aravalli
ill Range.

g The baseline data was generated for the period during October, 2013 to
December, 2013 The Project P-oponenl reporded thal parameters for water and air
nuality were within permissible smit, except some parameters of water. The Committes



deliberated the baseline data collected by project proponent  Project proponent
reported that no R&R Plan is applicable far this project as the mine lease area lies
entirely on the river bad and thare is no establishment on the aite,

10.  Public Hearing for the proposed project was conducted on 30.05:2014 at Gram
PanchayatSabhaBhavan, Village - Barli, Tehsil - Bhinay, District - Ajmer, Rajasthan.
The Public Hearing was presided over by Shri YashodaMandan Srivastava, Additional
District Collector I, Ajmer. The representatives lrom the Rajasthan State Pollution
Control Board, was also present. The issues raised duning the Public Hearing wers also
considered and discussed during the meating, which inter-alia, included that priority te
local people in employment, ‘mining by manual method. effective implementation of
measures to conirol dust pollulion, water conservation measures, sccial and other -
village development activities and mot to harm hearby fields. Praject propénent Has
made the Action Plan with budgetary provisions. The Commillee deliberated and s of
the view that Preponent needs to implement the Action Flan and the implermentation
report has to be submitted to the Regional office of the MoEFCC every six months.

11.  The cost of the project is Rs. 5.0 Crores. The Proponent has earmarked Rs, 26.0
Lakhs lowards Environmental protection moasures towards TECUTNG expenses.
Fropanent has informed that Rs. 45.0 Lakhs Per annum as recuring cost have been
earmarked towards CSR aclivities for next five years of mining operation. The Project
Proponent has also made a submission that in accordanee with Han'ble Suprerme Court
of India's orders dated 25 11.2013, 24.02.2014 and 27.03.2014 (in aivil Appeal no.
AT03-8706 of 2013) production of 1,28244 tonnes of Bajn has been made during
December, 2013 to February 2015.

12.  The Committes deliberated at length the information submitied by PP and
recommended the Proposal dunng 22-24 September, 2015 for Environmental
Clearance for Mining of Mineral Bajri (Mincr Minaral} with proposad production capacity
of 32 Lakhs TPA {ROM). The Commiltee recommended additional spedcilic conditions.

13. Hon'ble Supreme Courl vide order dated 1111202110 the Interlocutory
Agplication No.29984 of 2021 in Special Leave Petition (Civil) No. 10587 of 2019 Bajri
Lease Lol Holders Weifare Society Vs Ors considered the report submitted by CEC | in
which the relevant recommendations are as follows

“The MoEFACC will issue EC in respect of all the wvalid Lol holders
recommended by the EAC in its meeting held during 2014-2016 without
insisting on submission of scienlific study repont as = precondition for gramnt of
EC within a period of three months. MoEF&CC shall also presciibe detaiied
methodology in consultation with CMPO! for undertaking replenishment sludy
during the course of mining as discussed in para 11 (i) of this Repori”,

Hon'ble Supreme Court has approved the recommendations mads by the CEC for
impiemeantation forthwith.

14, Central Mine Planning and Design Institute (CMPDI) has prescribed the detailed
methodology for undertaking replenishment study. A copy of report is enclosad. Project
proponent is direcled to carry out replenishment studies as per the methodokogy
prescribed by CMPDI and under the overall supervision, monitoring and control of the
State Mining Department. The State Mining Deparment shall ensure strict adherencea

A\



to the procedure and mathodolagy prescribed by CPDE for conducting replenishment
study and ensure that such replenishment study report & submitted al the presrbed
time as mentioned in the report of CMPDL and that appropriate necessary action is
laken basad on such replenishment study repart, :

15,  In compliance to Hon'ble Supreme Courl order dated 11.11.2021, the Ministry of

Environment. farest and Climate Change has examined the proposal in accordance

with the Environmental Impact Assessment Notification, 2008 ‘and further amendments

tharstn and after accepting the recommendation of EAC meeting held during 22-24

September, 2015, hereby decided to accord the Environmental Clearance (EC) under

the provisions thereof to the above mentioned proposal of Mis Abhimayu Singh tor

 production_of $2 lakhs (TPA) of -Samd/Bajri from 342 0B -ha Barli Matajikakheda, -
Deoliyakalan. Gudakhurd, Gudhakalan, and Kitab, Tehsil Bhinay, Disfrict’ - Ajmer,
Rajasthan

A. Specific Conditions

tiy Provect Proponent shall appeint an Occupational Health Specialist for Regular and
Pariodical medical checkup and once mn six months and necessary medical
carg/prevantive measures under taken accordingly, Recommendations of Natonal
Inatitute for Labour for ensuring good occupational environment for mine workers wilhd
also be adopted, (i) Preject Proponent shall appeirt & Monitoring Committes to manitor
the replenishment study, traffic management, levas of production, River Bank erosian
and maintenance of Road ete, (i) Trangport of minerals shall be done aither by
dedicated road or it should be ensured thal the rucksfdumpers carrying ihe mmneral
shauld not be allowed to pass through the villages: (v) Project Proponent shall ensure
that the read may not be damaged due to transpartation of the mineral and transport of
minerals will be as per IRC Guidelines with respec! to complying with fratfic congestion
and density, (v] Implementation of Action Plan on the issues raised durng the Public
Heanng The Proponent shall complete all the tasks as per the Action Plan submitted
with the budgetary provisions during the Pubhc Haaring, (vi) The pallubion due to
transportation load on the enviromment will be effectively controlled & waler spnnkling
will also he done regularly. Vehicles with PUCC orly will be allowed lo ply. The minesmal
ransportation shall be camed out through covered trucks anly and the vehicles carmying
ihe miteral shall not be overloaded Project should obtain 'PUC” cerlificale for all the
vehicles from autharized pallution testing centre: Washing of all transport vehicle should
be done inside the mining lease; (vii) Permanent pillars has 1o be constructed o
dermarcate width of extraction of ROM leaving 25% of River width from the bank with
depth of 1.5m below the ground and 1.4 m abova the ground to ohserve its slability (vii)
PP shall implement the conditons prescribed in Enforcement & Monitoring Guidelines
for Sand Mining 2020, as applicable for PP and also 5oF issued by the Rajasthan Slate
Government for prevention of flegal river sand mining in the state and
(ix)Replenishment study repor- Central Mine Flanning and Design Institute (CMPDI)
has prescribed thedetailed methedologyfor undertaking replenishment study. A copy ol
report is enclosed Project proponent is requested to submit the replenishment study
raport in one year, as per mathadclogy prescrbead by CMPDI (%) Permissible Mining of
River Bed Material {Sand/Bajri) shall be limited o 52 lakhs (TPA) from an effective
mineable area of 342 08 hawith a maximum minable depth of 1 meter. The pamissible
minabie material of 52 lakhs (TEA) will be valid til one year from the day of issuan<a of
the EC, [xi) For subsequent peried PP shall submil fresh annual replamshment swdy to

==



MoEF&CC for amendment in EC for mineable quantity and maximum parmission depth
for mining based on the scientific nndings of replenishmeant study, Such study shall be
placed before EAC for appraissl for next tiree years to assess rate of deposition and
accordingly, minable production capacity and depth can be prescribed based on lrends
analysis, provided it 1s found scienbfically satisfaciory by the EAC. The placing of the
sludy report before EAC is mandatory for initkal three years.

B. Spocial Conditions:

Impact Category | 5.Mo. | Environmental Conditions

Stakeholde! Engagement | 1. | In the case of private land not owned by ihe
| lease holder an Engagement affidavit should be
| obtained regarding consent of the concemed
land owner (s) for carying out the mining

| operation.

2 | Stakeholder awareness and ahility to raise
_ concems and getting it to be addressad.
!"E_ilmplr-‘r'mhnl'ﬁtb:‘:rl of Action Plan on the issues
. raised during the Public Heanng. The Propenent
|shall complete all the tasks as per the Action
Plan submilted with the budgetary provisions
| during tha Public Hearing.
4 |Having valid lease and al the permits is

'_Etjas&ntlal |

5. | To establish a Munlt{:nng Committes -ncludlng

Local Panchayal, to check on trafhic due to

trapsporation ard submil an annual report on

e - - i .. - -

§. | The directions given by the Horn'ble Supreme

Court of India wvide order dated 27 02.2012 in

Deepak Kumar case [SLP(C) Nos 19628-19629

of 2009] and order dated 05082013 of the

Hon'ble MNatienal Green Tribunal in application

No. 171/2013 may be strictly followed, —

7 | All the provisions made and restrictions lrnpuaﬂd

as coverad in the Minor Mineral sule, shall be

comphed with, particulary regarding

Environment Managemeant Practices and its fund

managemant and Paymenl of compensation to

R e | the land owners.

Sustainable Mirning 8 |MNo River sand mining be allowed in rainy

Fraclicaes Seasan,

9 | To submit annual replemahment rep:}n “cerified

by an auhorized agency. In case  the

replenishment is lower than the approved rate of
production, then the mining activity | produchon
leveals shall hE dacrﬂased / itﬂpppd accardingly

Q,
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Transportation
16:
97 | Use
Moise Man agemén! | 18
19
Air  Pollution and Dust 20}
Managemeant
21]4
[
g

| To maintain safety and stability of Riverbanks e

LEONE:
| No E.lream shnuld ba dwe:ted foar th@.r purpuse of

o~ bwater. resources. are. obsbucted due 1o minifg

Mining shall be done in layer. to avaid panding
effect and after first layer is excavaled, the
process will br repeated for the next layers.

3 meter or 10% of the width of the River
whichever is mare will be left intact as no mining.

sand mining. Mo natural water course and! or

ﬂPEF-EltIDHE e

No blzstng shall be resorted o in River jmining,
and without permission at any other place.
Depending upon the location, thickness of sand,
deposilion, agncultural landRiverbed,  the
mathod of mining may be manual semi-
mechamzed or mechamzaed: howover, manueal
method of mining shall be prefered owver any
other method

The EC holder shall keep a correct account of
gquantity of mineral mined out, dispatched from
the mine, mode of transport, registration number
of vehicle, person in-charge of vehicle and mine
ptan. Thie should be produced before officers n
of Central Governmenl and State for inspaetion.
For each mirning lgase site the access should be
controlled in a way that vehicles carrying mingral

Lise of IE{‘J'II'I{H[IQ}" like Bar Cudang Infurmatmn

and Communications Technology (ICT), Web

based and ICT enabled services, mobile SMS

App afc o #ccount far weight of mineral being

laken out of the lease area and the number of

fricks. moving ol with the mineral shall be

made |
Noise ansing out of mining and processing shall

be abaled and controlled at source (o keep within

permissible fimit = '
Resincted warking hours. Sand mining operation
 has to be camed out betwean & amto 7 pm

 The pulrulmn due to uanspnﬂatl-::n load an the
environment will be effectively controlled and
water spankling will also be done regularly.
Air Pollution due te dust, exhausi emission o
fumes during mining and processing phase
should be conlrolled and kepl in permissible
limits specified under environmeantal laws

| The mineral tranzperation shall be carriad out

through covered trucks only and the vehicles
carrying the mineral shall nol be overloadad |

-
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Managemenl of Visual
Impact

 Bio-Diversity Protection

Wheel washing facilily should be installed and |
used. .=

23| The rmmn-g nperahuns are |0 be.done in a|
systemalic ﬂ‘IEII'H'IEI' E‘-'I] hat the GFLEI'ETHJ!'IB shall
24 | Restoration of flora affected by mining shn::uld e |
done immediately. Twice the number of trees
degh'ﬂyﬂd by mining o ba plantad preferal::ly of
indiuenocug species.
25,| No mining lease shall be granted | In the forest
area without forest clearance In accordance with
the. provisions. of the Forest Conservation Act, |
1980 and the rules made thereunder.

26.| Protection of turle and bird habitats shall hel
ensurad

1'
'  Management of Instability
- and Erosion

Wasle Management
|

Pallution Freiénﬁnﬁ

'Prnl,ef:nn'ﬁ' of Infrastructure

27.| Spring sources should not be affected due to
mining activities, Necessary Protection measures
are (o be incorporated. il

28.| The EC should stipulate conditions for adequate
steps to check soill erosion and control debris
flow etc. by construching engineenng structures

20| Use of oversize malerial to control erosion and
| mavement of sediments.

30:f No we.rhangs shall be allowed to be formed due |
te miming and mining shall not be allowved in area
where subsidence of rocks is likely to ocour due

o ' to steep angle of slope.

&3 Nn::: extraction of stc:ne.n' boulder/ sand in landslide
| prone areas. [

32.| Controlled :marar\m:ﬁf riparian v mgﬂtauﬂn tobe
 undertaken,

33 Site cleEarance and tidiness 15 very much nesaded
to have less visual impact of mining.
34 Rubbuah burial shall not be anE in lhe Rivers.
35 | Effluent djﬁ-ﬁhdl’QF‘ should be kepl to the
minimum and it should meet the standarnds
prascribed.
36.| Mining shall not be undertaken in a mining lease
located in 200-500 meter of bridge, 200 meter
upstream and downstream of water supply
rmgation scheme, 100 meters from the edge of
National Highway and railway line, 50 meters
from a reservoir, canal or buillding, 25 meler from
the edge of State Highway and 10 metars from
the edge of other rosds except on special
exemption by the Sub-Divisional level Jeint
Ingpection Commitlee.
37.| Mining activities shall nol be done for mine lease
where mining can cruse danger to site ::lf ﬂu:u:H:f




oF ety

| Closure and Reclamation
Cof Mined Cut Area

{ Health and Safety

M_L;fﬁlnﬁ-ng !hE_Fmpam of |

| Mining

o

N

Enhzncement  of Road |

h|stpr|ca|__ and grc:ha-an!c:glc:_a_l_l_]_:lnrtanc:e
Vehicles used for transportation of sand are 1o
be permifted only with fitness and PUC

Cerlilicaies.

Junctmn Eli take-off pnlnt of appruaﬂh road with
-main - road be properly developed with proper

of traffic by concession hn-lr:lar at nis G'n'."!‘l cost.

40,

47

43 |

Project F'rnpununt shall ensure that the road may
not-be damaged due 1o transportation of the
minaral, and transpor of minerais will be as par
.IHL‘.. Gurdelmes with respect to. complying .with

| No stacking allowed on road snp and also along

Matienal Highways,

width and geometry required for safe movement |

The Project Pmpurlrent shall=indertake phased
restoration, reclamation and rehabilitation of land |
affected by mining and completes this work
betare abandonment of mine

Site specific plan with eco- rﬂstmatlun should be

in place and implermented.

a4

45.1

4.

a7 |

48|

|w¢:=u|d also be adopted. -
a3 Te P'mje-::t Fropunenl shall repor rr:t:ntrr.mng

|H|=al-th and safely of workers should be Iaken
. cara of

Transpnrt of mineral will not be done -hrc:ugh
willages [ habitations

species specific ant-venom provisioning) in case
ol emergency for the workers.

Prn::;:—‘ncl Proporant shall |n'|ph:-‘-menr te Dlsastpr
Managum&m Plan if the mine lease area m
_Ir;-:;alf-d in Sesmic Zone-IV. Project Proponant
i shall appoint a Commitize fo have a check over

1 hes i—‘rn;:-jE-E:l I—*r-;:up{:ﬂenl shall make alranganent '
for dronking water. firsl aid faclity (along with |

| any disasier o warm warkers well betfore for the |
safely of the warkers Emergency helpline

| number will be displayed at all levels

Froect Proponemt shall appoint an Occupational
| Health Specialzt for Regular and Periodical
| medical examinahon of the workers engaged in
the Project and records mainlained.  also,
- Oecupational health check-ups for workers
hawving some allments like BF, diabetes, habitual
smokers, etc. shall be underfaken once in Six

' montha and  necessary remedialipreventve
| measures faken accordingly. Recommendations

of National Institute for Labour for ensuring good
| occupational environmeant for mine workers

data on replenishmant,  traffic  management,

—&-




levels of production, River Bank erosign and |
maintenance of Road etc. |

C. Standard conditions

Statutory compliance

1

The EC granted to the project! achivity is sirictly under the provisions of the EIA
Notification, 2006 and its amendments issusd from time 1o time. It does not
tantamount! construe to approvals/ consent! permissions etc. required to be
obtained or standards / conditions to be followed under any other Acts/ Rules/

___Eui;m[dmwa Iaglslahuns, elc,, as ma'yr I::|E applicable to the project.

)

4)

3]

6}
0

B)

Th|5 Enwmnmental Clearanr:e :EE‘-} is EI.thEEt to Gr-I:IErsf ]udgl‘l‘lEI‘lt nf Hon' hle
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be appiicable.

The Project proponent complies with all the statutory requirements and judgment
of Hon'ble Supreme Court dated 2nd August 2007 in Wril Petition (Civil) No, 114
of 2014 in matter of Common Cause versus Union of India & Ors before
commencing the mining operations.

The State Government concemed shall ensure thal mining operation shall not be
commenced fill the entire compensation levied, if any, for illegal mining paid by
the Project Propoenent through their respoctive Deparlmaent of Mining & Geology in
atrict compliance of Judgment of Hon'ble Supreme Court dated 2nd August, 2017
. Wit Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union
ol India &0Ors

The Project Proponent shall follow the mitigation measures provided in
MoEFCC's Office Memorandum Mo, Z-11013/5712004-1A01 (M), dated 29th
October, 2014, regarding “Impact of mining activibes on Habitations-issuss
related to the mining Projects wherein Habitations and villages are the part of
mine lease areas or Habitations and villages are surrounded by the mine lease
area”

The Project Proponent shall abtain necessary prior permission of the compeatent
authoribies for drawl of requisite quantity of surface water and trom CGWA for

withdrawal of ground water for the project

A copy of EG letter will be provided 1o concemed Panchayat / local NGO ele. by
PP. it any, from whom suggestion ! representation has been received while

processing the proposal

| he Froject Autharties should widely advertise about the grant of this EC letter by
printing the same in at keast two local newspapers, one of which shall be in
vemnacular language of the concemned area The adverisement shall be done
within 7 days of the issue of the clearance letter mentioming that the instant
project has been accorded EC and copy of the EC lelter 5 available with the
State Pollution Control Board/Committee and web site of the Ministry of
Erwironment, Forest and Climate Change {www panvesh nic.inj A copy of lhe



advertisement may be forwarded to the concemad MoEFCC Regional (ffice for
compliance and recard

1i. Air quality monitoring and preservation

. 8] The Project Propongnt shall install a minimum of 3 {three) online Ambient Air
Cruality Monitoring: Stations-with 1 (one) in upwind and 2 (two) in downwind
direction based an long term climatological data about wind direcfion such that an
angle. of 120% 5 made between the mohitoring locations o monitar critical
parametars, relevant for mining operations, of air pellution viz. PM10, PM2.5,
NQ:, CO and SO; ete, as per the methodology mentioned in NAAQS Notification
No B-28016/20/80/PCH, dated 18,11.200% covenng the aspects of transportation
and use of heavy machinery in the impacl zone The ambient air quality shall aiso
be monilored at promingnt places like office builkding, canteen etc. as per the site
condition 1o ascertain the exposure charactenstics at specific places. The above
dala shall be digitally displayed within 03 months in front of the main Gate of the
mine siie

1y Effective saleguard measures for prevention of dust generation and subzaquent
suppression (like regular water sprinkling, metalled road construction ete.} shall
be carried out in areas prone to air poliulion wharein high levels of PMI0 and
FPM2.5 are evdent such as haul road, loading and unloading point and transfer
points. The Fugitive dust emissions from all sources shall be regularly controllad
by installation of reguired equipment’ machinenes and preventive maintenance
Use of sutable water-soluble chemical dusl suppressing agents may be explorad
for hetter effectiveness of dust contral system: It shall be ensured that air paliution
level conform to the sltandards prescribed by the MoEFCC! Central Pollution
Cantrol Board :

. Water quality monitoring and preservation

11 Regular manitoring of the flow rate of the springs and perennial nallahs fleawanig in
and around the mine lease shall be carmed oul and records maintain The natural
water bodies and or streams which are flowng in an around the village, should
not be disturbed The Waler Table should be nuriured so as not to go down below
the pre-mining period. In case of any water scarcity in the area, the Project
Proponent has lo provide water to the vilagers for their use A provision for
regular monitoring of water table in open dug wall located in village should be
incorporated ta asceriain the impact of mirng over ground water tahle The
Report on changes in Ground waler level and quality shall be submitted on six-
monthly basis fto the Regional Office ol the Mimistry, CGWA and State
Groundwater Department / State Pollution Control Board .

12} Project Proponent shall regulary manitor and maintain records w rt. ground water
level and quality in and around the mine lease by establishing a network of
axisting wells as well as new piezo-meter instailations during the mining operation
in cansultation with Central Ground Water Authority! State Ground Water
Department. The Report on changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and
State Groundwaler Department / Siate Pollulion Conirol Board

|



13)

14)

15)

16)

T'he Project Proponent shall undertak 2 reqular monitoring of natural water course/
wiater resources! sprines and perernial nallahs existing! flowing in and arcund the
mine |lease and me.ntain its records. The project proponert shall undertake
regular monitaring of water qualty upstream and downstream of water bodies

. passing within and nearby/ adjacent to the mine lease and maintain As records,

Sufficient number of gullies shall be provided al appropriate places within the
lease for management of water. PF shall carryout regular monitoring wor.t. pH and
included the same in mc:mt::nng plan. The parametérs o be mdnilored shall
include their water quality vis-a-vis suitability for usage as per CPCE criteria and
flow rate_ It shall be ensured that no abstruction. and!, or alteration be made to
water bodies during mining operations without justification and priar approval of

. MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be

carried out four times in a year viz. pre- monsoon (April-May), monsoon (August),
post-monsoon (November) and winter (January) and the record of monitored data
may be sent regularly to Ministry of Environment, Forest and Climate Change and
its Regional Office, Central Ground Water Authority and Regional Director,
Central Ground Water Board, State Pollution Control Board and Central Pollution
Control Board. Clearly shawing the trend analysis on six-monthly basis.

Project Proponent shall plan, develop and implement rainwater harvesling
measures on long term basis 10 augment ground waler resources in the area in
consultation with Central Ground Water Board/ State Groundwaier Department. A
report on amount of water recharged needs fo be submitled to Regional Office
MaEFCC annually

Industrial waste water {workshop and waste water from the ming} should be
properly collected and treated so as to conform 1o the notified siandards
preecribed from time to time. The standards shall be prescribed through Consent
to Operate (CTO) issued by concemed State Pollution Control Beard (SPCRE).
The workshop effluent shall be reated afler its imlial passage through Ol and
grease liap.

I'ne water balancefwvater audiing shall be camed out and measure for reducing
the cansumplion of water shall be taken up and reported 1o the Regional Office of
the MokEFECC and State Pollution Caontrol Board/Committee

V. MNoise and vibration monitoring and prevention

17)

18)

The illumination and sound at night at project sites disturb the villages in respact
of both human and animal population. Consequent sleeping disorders and stress
may affect the health in the wvillages localed close to mining  operations.
Habitations have a nght for darkness and minimal noise levels at mght. PFPs must
ensure that the biological clock of the willages is not disturbed; by orienting the
floadlighte! masks away from the villagers and keeping the noise levels wall within
the prescnbed fimits for day fmight hours.

The Project Proponent shall take measures for conlrol of noise levels below 85
dBA in the work environment. The workers engaged in operations of HEMM, etc.
should bea provided with ear plugs /mufts. All persennel including laborers working
in dust "areas shall be provided with protective respiratory devices 2long with
adeqgate training, awareness and information on salely and health aspects. The

—1—



PP shall be hald responsible in case it has_beean founs that workers/ personals)
laborers are working without personal profective equirment

Mining plan - ' |

19)

Vi,

The Project Proponent shall adhere to the working parameters of mining plan

_which was submitied al the time of EC appraisal wherein year-wise plan was

mentioned for total excavation |.e. guantum of mineral, waste, over burden, inter
hurden and top =oil ete. No change in basic mining proposal like mining
technology, total excavation, mineral & waste production, lease area and scope
of working (viz method of mining, overburden & dump managemant, OB &

dump mining. mineral transporation mode, ulfimate depth of mining etc.) shall not

be carried out withoul prior approval of the Ministry of Envirenmen!, Forest and
Climate Change, which entail adverse environmental impacts, even if it is a parl
of approved mining plan modified after grant of EC or granted by State Gowt. in
the form to Short Term Permit (STP), Query license or any other name.

Land reclamation

201

Vil, _ Transportation |

1)

22}

The rejectiwaste gencrated during the mining operations shall be stacked at
earmarked waste dump ste(s) only. The physical parameters of the waste dumps
like height, width and angle of slope shall be governed as per the approved
Mining Plan as per the guidelines/circulars issued by DGMS w.r.L safety in mining
operations shall be sirictly adhered to maintain the stability of waste dumps

Mo Transportation of the minerals shall be allowed n case of mads passing
thraugh villages/ habitation=  In such cases. PP shall construct a ‘bypass road lol
the purpose of ransportation of the minerals leaving an adequate gap (say at
least 200 meters) so that the adverse impact of sound and dust along with
chances of acmdents could be mitigated Al costs resulting from widening and
strengthening of exsting public road network shall be borme by the PP in
consulation with nodal State Govt. Deparment Transportation of minerals
through road movemant in case of existing vilage! rural roads shall be allowsd in
consultation wath nodal State Govt. Deparlment only after required stiengthening
such that the carmving capacity of roads 1s increased (0 handle the traffic load The
pollution due to transportation foad on the enviconment will be effectivaly
controlled and water sprinkiing will also be done regularly. Vehcular ermssions
shall be kept under control and regularly montored, Project should obtain
FPollution Under Control (PUC) cerificate Tor all the vehicles from authorized
poliution testing centars

The Main haulage road within the mine lease should be provided with a
permanant water sprinkiing arrangement for dust suppression. Other roads within
the mine l2ase should be welted regularly with tanker-mounted water sprinkling
system. The cther areas of dust generation ke crushing zone, malenal transfer
points, material yards etc should invariably ba provided with dust suppression
arrangemants  The ar poliution contral equipments like bag fillers, vacuum
sucltion hoods. dry fogaing system elc shall be installed at Crushers, bealt-
conveyors and other areas prone to ar pollubon The belt conveyor should e

&



fully covered to awoid generation of dust while transportation. PP shall take
necassary measures to avor generation of fugilive dust emissions,

Vill. Green Belt

23)

X,

The Project Proponent shall undertake all precautionary mieasures for
conservation and protection of endangered fiora and fauna and Schedule-|
species dunng mining opération. A Wildlife Conservation Plan shall be prepared
tor the same clearly delineating action to be taken for conservation of flora and
fauna The Plan shall be approved by Chief Wild Life Warden of the State Covt.

Public hearing and human health issues 3t

24)

23)

Project Proponent shall make provision for the housing for workersflabors or shall
construct labor camps withinfoutside (company owned land) with necessary basic
infrastructure/ facilities like fuel for cooking, mobile toilets, mabile STP, safe
drinking water, medical health care, créche for kids efe. The housing may be
provided in the form of temporary structures which can be removed afier the
completion of the project related infrastructure. The domestic waste water should
be treated with STP in order to avoid contamination of underground water.

The activities propesed in Action plan prepared for addressing the issues raised
during the Public Hearing shall be completed as per the budgetary provisions
mentioned in the Action Plan and within the stipulated time frame. The Status
Report on implementation of Action Plan shall be submitted to the concemed
Regional Ctfice of the Ministry along with District Administration’

¥ Miscallaneous

28

27)

28)

29)

a0

The Project Proponent shall prepare digital map (land tse & land cover) of the
entire lease area once in five years purposs of monitoring land use pattern and
submil a report o concerned Regional Office of the MoEF&CC

The Project Authorities should inform to the Regional Office regarding date of
financial closures and final approval of the project by the concemed authorities
and the daie of stan of land development work

The Froject Proponent shall submit six monthly compliance reporis on the status
of the implermentation of the stipulated environmental safeguards to the MOEFCC
&its concernad Regonal Office, Central Pollution Control Board and State
Pollution Control Board.,

A separate ‘Environmental Management Cell' with suitable gualified manpower
should be sel-up under the control of a Senior Executive. The Senior Executive
shall directly report to Head of the Organization. Adequate number of gualified
Environmental Scientisls and Mining Engineers shall be appointed and submit a
report to RO, MoEFCC

The concemed Regional Office of the MoEFCC shall randomly manitor

t_\\':f-n'u:ham:e of the shpulated conditions. The project autherities should extend full

.-—-'r % -



canpe tation to the MoEFCC officer(s) by furmishing the requisita data { information
f manitaring reports.

31) The mining lease holders shall, after céasing mining pparations, underlake re-
grossing the mining area and any other area which may have bean disturbed due
to thewr mining activities and restore the land to a condition which is fit for growth
of Todder, flora, fauna etc.

16, The Mimsiry ar any other esmpetent aulhorly may alter/modify  the - above
. conditions or stipulate any further condition in the interast of enviranmant protection. _

1
17 Concealing. factual data or submission of falseffabricatsd data*and failure o -
comply with any of the condiions mentioned above may result in withdrawal of this
clearance and attracts action under the provisions of Environment (Protection) Act,
1986

18 The abeve conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act. 1874, the Air (Prevention & Conirol of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 18991 along with their amendments and rules made thera undar and also
any other orders passed by the Hon'ble Supreme Court of Indiai High Court and any
ather Court of Law relating to the subject matier,

10 Any appeal against this environmental clearance shall lie with the National Green
Tribunal, il preferred, within a period of 30 days as prescribed under Ee.ictic:r‘- 16 of the
Mational Green Tribunal Act, 2010 :

2l This issues with the approval of Competent Authonty
Yours fathfully, [
-~ N hp e
Encl:As above: : H‘JL
Encl:As above %
Panka|Verma)
Scientist 'E’
Copy {o

| The Secretary, Minisiy of Mines, Government of Incia, Shastri Bhawan, New
Dethi-110 007

2 The Secretary, Department of Mines & Geology, Gowvernment of Rajasthan
Secretanat, Jaipu

1 The Secretary, Departtment of Erwvironment Gowvernment of Rajasthan
Secratariat, Japur

4  The Secretary, Depariment of Forests, Government of Rajasthan, Secretanat,
Jaipur

L)

The Chief Wildlife Warden, Government of Rajasthan, Jaipur,

i The Dy Direcior General of Fores's (C), Mimstry of Enviranment, Forest and
Chmate Change, Integraled Tegional Office  Jaipur A209 & 215

=i -
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i o
12.
13

AranyaBhawan, Mahatma Gandhi Road, Jhalans Institulional Arsa, Jaipur —
304002, Rajasthan.

The Chairman, Cantral Pollution Contrel Board, Parivesh Bhawan, CRD-fim-
Office Complex, East Arfjun Magar, Delhi-110052

The Memirer Secretary, Central Ground Water Authority, 13!11 Jam MNagar
House, Man.Singh Road, New Delhi-110011 :

The Chairman, Rajasthan State RPollution Control Board, daipur, Rajasthan.

The Controller Génaral lndran E-ureau ol MJHEE- Indira Bhavan, Civil Lines.
Magpur-440 001

The District Collector, Ajmer, District, Government of Rajasthan,

Guard File W
h

MoEFAGCC Website. Q : Hh%

{PankajVerma)
Scientist 'E'

=45 =



TR DY
ey @ g, @M g9 ¥ fase v, &R

W/ WIER S W U S 2023 / 444 fe=® 20012023

aftrfer—
AP PR wEEg,
Fdumera @ gl o s
R~ S |

g - e wreew d A 21.01.2023 @) weiite waw CTEedT @
M @ @iy gy, w9 gE | Fre @ 8 99w o
& AT 7|

v = HemEd amater oY bl e | g8 swfmy
W/ 2023/ 2217 TR fRETE 24012023 B Fm H

HETRT,

T e Faea 2 5 e S 1 aie o 3 B oo &
e AYE] & Yl RI-el A Eiea T % @99 oq S 4 FeEeo
fog wdte & um ¥ sap gwew &3 B wEm @ AW FHE O
10{10)T £ g9—2 /2013 wERE fBEE 4052017 | whefy @l & o R 9@
&1 Femew faws 23082097 = U9 OuimE e 03102017 =1 EaN) 990 w@9W UEE
g % Arrirn woter =mem @ ficfn Rwiw 16112007 ) s #F fmme 170
2017 ¥ WEH W d% W T4 W 92 8% F wee w0 w9 @ v o
o= 9T oy 13 E o6 Ew ¥ fw wwe 9 amEw o T0l0)ErT S -2/ 2013
T B 02052022 9 @9 T # AAHE T OGN TS| WEA B W@ 99
avfer & aren ¥ qwes Wi w1 Proms B 20062022 w1 R v wdee A
ga WhH ygel e dilar Pemes @ RBeEie 20082022 13 ae o6 fRow @ few
WATAT B | 99 W UEe W A8 @il Tal ® -3 JIT @i s, e
q @i affas e @ dmEen § g B | Fdieg Ree sEr @ m geeEr 5
il W Wie B & W Fec W TN dede Auge 9 e am are
e e amdfen 5 &



TTHR T3 H GHI e @ Teg B Foieg F e wren g e 29
012023 H1 FrElEms Friwer fEo mor) Fien @ @he waiEa daiRer # Wi
e Free W aTeE e e w frin oes @ afte 999 = e g
HTTATEA T TVOT1058141348 @8+ H. RID1GA3S43 & &0 1258 91UR. f&=rd 20.01.
2023 1 FN w1 o O Al wmfw w oaeE 2573 = & g me et afy
12865,/ — SUATHD 12865/ — T FRGHEALE 2573/ — TE WO WA 1440,
a8,/ = & W &5 50/ = Witen Yaeel W ouT e @7 10 oy i Sirmusd
g 2 9ftnm ARTEE S TH WO 9 56— Wiew 9 oY | g@ e o o
T AT iR s/ -ufeT AR e A ) e R W
o T Seemr EWT YO, SITATEE T amTETE S ¥ afafew w1 o o
G e e e i

U@ A &9 § gRET WA Foe A GEAl @ Wi" $iv W gET 96s
& gre A9 od av e g ) i o vl R wwd ) dede o oa Red
& AFHN #HErET S NXTW1021830649 TTES W, RI36RA2727 [AFTE 20012023 W)
T TG 1044 WA FHE S fF S5 oy, wrm age fe oo & B el @
T s au e N e RE W s EM T g5 9. 21 A Ma d 6
fasis 20.01.2023 9 wirs o) o= 107 W 38005 % UREE W SR W A40761 F W
SGST 1019,/ — § CGST 10,19 W51 427.99 % OYs QT W1 OW1 7741 | 90 W 39
arEAr ¥ W ETE & W e w9 W ase095 ® wiew ® BEW W O e few @
T T |

&3 iR e W wfe a9l @ o= A gee 9 qeae i onde @
SATET 30,/ Bl UH] ® Hew # wrTerd 8] g O T |

el OF Swmd ¥ o TEw (Semee, e e s s o
aiftrfems =) SfEfgs 2014 ©9 TR R SENgEn SIS 07022014 § FH OH
o faen wewer g ool W e e feife @ fesy e et
FOTEY BN UE TS, W 15369 2018 H wiier amgw BAre 18052018 § wEe #1
FfeRgE faeTa 07.022014 OY T WM HW TR VAT | A W g9 W S @
frerteor wrerlla wrgrere A graw ga e dl @ Profaeds 8

G e HEEY A Aty @A e s veee & deeE B dE
faqis 20072002 & uvElE e gaRer ¥ afha ogEd o sy
A/ Frtvm / woemn & fivme |9 50 THEO S oTeY A O W 1858 W
aHE TS & men 4 wEwwl § guw gee R od e e #



wTey, fafers o8 202z-23 A o =0t @ ol o B e @ g
B7 WHRO Y WTEY AT A W 3012 WS THe 6 TE R mRn 4 uEeel d uem
= o 39 = 7 2| 29 veR faen Wi enw v & g 9 w@fite el
Td = Gdl & W3 G54 A 9 Fdg Fae! & w1 6

e — wwm foE fisiw 20012023

HET
s afaoen,
T
WHIE: WG /2023 / M42—447 a1t 29.01 2023
ufaff = o weend ve s e B gt
1. sim Ren weaey, Raen sros |
2. o sffe Mo soR /T wiEenen) g9 |
3. & aeherer wfy AT, @ o o e B, Sieaen)
4, s i Y e, @ o o R B, s
5. A @i i, w@E ol o fEeme e, S
i A,



I ol

Government of Rajasthan

DEPARTMENT OF MINING & GEOLOGY, RAJASTHAN

RIZGRA2T2T (s haning Transit Pass Mo, NXTWI102 1830649 {Cenfirmed) which expires on 29-Jan-2023

12:07.52 P
Gonerated on - 29-Jan-2023 10:07:52 &AM Comsignes Mame @ POLL
Confirmed an | 29-Jan-20F3 101457 AN Consignes Address @ MASUDA, Ajmer, Rajasthan,
Hame of 1he Trader/ Dealar Mpprowimate
Stockist/Pubverizer Unit  : VIKRAMADITYA RATHORE Distance =300
Halder ikt WIKRAMADITYS RATHORE
L MO 11272012 BAIRI STOCK " O1(2022057803785]/3KM BELAYNAGAR
fases : POINT NEAR VILLAGE AASAN,
VIIAYNAGAR[MNagar Vij2inazar
fAjmer)
kdimeral : Bajri [Raw [ NS)
Nk Mineral Weight 21407 mT
Yare Weight : 3.08(1.78 Tractor Wi + 1.3
Tralley We ] MT
Diser Deteils Pt mebnf Mok o3
oST1204139 )

2017 EDMG Rajasthan

Please scan the QR code or visit http:/fmines.majasthan.govin/ {http://mines.rajasthan.govin/) to
check online eTransit Pass.

1200033, 65T P)
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Government of Rajasthan
DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

RIOLGA3SE3 [s having cRawanna No. TVOT1058181348 (Confirmed) which expires or, 20-
Jan-2023 01:13:13 PV,
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{2573 [Matric Tan)
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Trader' Dealer
Mk :
T SERAMADITA RATHORE

| el
FAL 0 1293017 BAIRE STOCH
POINT HEAR VILLAGE ARSAN,
VUAYHAGAR [VILLAGE ARSAM

Stock Locaion TR HALKA BADI TEHEIL
WUAYNAGAR DISTRECT AIMER,
Magar, Wjainagar, Afmer, 305624]

Approsimate

Distance 6

Colecbon Through :De pastment

Raryally A 12865/

DMAFT T 128.65/-

AEBAET T

Royelty Srhedule B Ba)r, Kenber, and ondisany sand -

Rate 4] Bzjari Karkar - fi)
Eharatpue, |hunjheny, Dholpur,
Tenk snd Siker District. [50-PraT]
CHOSALR

Welgh indge (DHARMCANTAZDLT1107037 1)/
AINAO&R
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